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The Council met in the Council Chamber of the Council House in New Delhi 
at Eleven of the Clock, being the First Day of the Seventeenth Session of the Fo~ 
Council of State, pursuant to Section 63D (2) of the Government of India Act, IWJ set 
out in the Ninth Schedule to the Government of India Act, 1935. The Honourable 
the President (the Honourable Sir Maneckji Byramji Dadabhoy, K.C.S.I., K.C.I.E., 
LL.D., Bamster-at-La.w) was in the Chair. 

MEMBERS SWORN: 
The Honourable Sir Cyril Edgar Jones (FinanCe Secretary). 
The Honourable Mr. Henry Carlos Prior (Labour Secretary). ~ 
The Honourable MI. Ram Chandra (Commerce Secretary). 
The Honourable Mr. John Ma.rtin Batty GibbQns (Bombay Chamber of ~m. 

meree). "I' 
The Honourable Mr. Kenneth William Mealing (Bengal Chamber of Commerce.) 

QUESTIONS AND ANSWERS 
APPOINTMENT OF MR. PBBmvAL FEABNLEY AS BRITISH BROADOASTING CoBl'OBA-

TION'S PBBSS AND PUBLIO R:ELATIONS OFFIOEB IN Dln.BI 
1. TIm HONOUBABLB RAJA YUVERAJ DUTTASINGH: wm Government 

eta.te whether the appointmeil't of Mr. Percival Fearnleyas British Broadoaatq 
~oration's 'Press and Public Relations Officer in Delhi wiD impoee any financi&l 
oblIgation on Indian revenues' If so, to what extent' What are the duties of this 
oBicer , 

THB HONOURABLE 8m MAHOMED U8MAN : '. The rePly to the first part of 
the question is in the negative. The second parl does not arise. As regards the 
last part, the matter not being the concern of the Governor General in Council, 
Government have no definite information about the duties of Mr. Feamley. 

INDIA'S CoNTRIBUTION TO THE U. N. R. R. A. 
2. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH: (a) Is it 8. fact 

that India.'s oontribution to the U. N; R. R. A. would amount approxUnately to 
Re. 8 or 10 crores , -

(b) What is the extent of rE-lief in money or materials whioh India has reCeived 
- or is expected to reoeive from the U. N. R. R. A., in ·view of' her acceptance of the 

prinoiple of international relief' ' 
(c) How much of India's contribution has been devoied. to the relief or those 

countries in which her own rui.tionals are suffering' 
(d) How many Indians ha.ve been appointed to the higher ranks of the Adminis-

tration, as well as teohnica.lstaln What are the names of such Indians, and the 
designation of the posts to whioh they have- been appointed , 

THE HONOURABLE MR. RAM CHANDRA: (a) The amount of the 'oontri-
bution has not 'yet been determined. ," 

(b) India-has not asked for or received any assistance from U.N.R.R.A. 
(c) India has not yet made any contribution for relief purposes. 

_ (d) Two, namely, Mr. Soorm&. and· Mr. Gogate .. The exaot designations of the 
poets are not known. ' 
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TIm HONOURABLE MR. HOSSAIN IMAM: Why has not the Government 'of' 

India made any application yet , .. 
TIm H~NOURABLE ih. RAM CHANDRA: The Government of India has: 

not made any contribution yet to the Fund. .. 
TIlE HONOURABLE MR. HOSSAIN IMAM:' Have they made any application 

for relief from U.N.R.R.A. 1 
THE HONOURABLE MR. RAM CHANDRA: No, they have not made any 

·application .. As a ma·tter of fnct, India is in the very fortunate position of being 
able to pay for her own needs, and it is not intended that a country which is able to-
pay for her requirements should seek. relief from U. N. R. R. A., whose resources 
are not sufficient even for the requirements of those territories who cannot look to 
any other source for help. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Does the Feed 
~artment agree with the view that India is in the fortunat~ position of beiDg 
aNe to provide for her own needs 1 

(No reply). 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: May I have a reply 

to my question 1 On what authority did the Honourable Member Btate that India 
was in the fortunate position of being able to supply aU her food require·ments 1 

. I. 

Tm: HONOURABLE MR. RAM CHANDRA: I. did not say that; I Eaid that 
India was in a position to pay for the food that she might need from outside. 

THE HONOURABLE PAND1T . HIRDAY NATH KUNZRU: '1h(' queEtion is 
whether the Government of India have asked U.N.R.R.A. for reJief ill the matter 
of food, and not whether they are able to pay for it. . .,. 

THE HONOURABLE THE PRESIDENT: Please ask your question. Do not 
discuss the matter. . 

THE HONOURABLE MR. HOSSAIN IMAM: May I put a specific question ? 
Such proprietary drugs as penicillin. and D.D.T. ",hich are not produced anywhere 
in India-have the Government of India asked for them from America 1 . -Tlm HONO~BABLE MR. RAM CHANDRA: Qoverr.ment have not made any 
request yet to U.N.R.R.A. The idea is that if in any emergency India should 
be short of a dtug which she urgently needs, and if U.N:R.R.A. b8:pp·ns 10 have a 
surplus stoek, then India willllsk for..aupplies on payment. 

THE HONOURABlIE MR. HOS~IN IMAM: That is to say, we a.re only eligible 
for crumbs! ; 

THE HONOUBABLE PANDlT HIRDAY NATH KUNZRU: What about food 
requirements' Have the Government of India. definitely OOme to the oonclusioo 
that they' can provide for their own food requirements and that they need not ask 
help from the U.N.R.R.A. , 

THl!!' HONOURABLE THE PRESIDENT: May I inform the Honourable Member 
that. we are going to discl}ss the food question on Tuesday and Wednesd.a.y, and 
Honourable Members will have .ample opportunity of getting ,all the information 
they require , . ., 

THE HONOl1RABLE PANDlT HIRDAY NATH KUNZRU: This question arises 
out of the reply given by the Hono~able Membe!;.:. In reply to a question here he 
l' as expressed the opinion that India. is in the fortunate position of providing all the 
food' that she needs. 

Tm: HONOURABLE MR .. RAM CHANDRA: No; paying for it, I said. 
Tm: HONOURABLE PANl,?IT HIRDAY NATH KUNZRU; We are*gettirig part 

of our foodgrains from England and are paying for it. ! 

T~E HONOURABLE MR. B. R. SEN: . So far 8.S foodgrainsare concemed it 
is" known to the House that we h,..ve been pressing His Majesty's Government for , 
imports. and as a matter of fact we a.re getting imports. That policy still remains'l; 
India has an overall shortage of about Ii million tons of all foodgrains. 
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CONSTRUCTION OF A BRIDGE ova Il'HB GANGES AT PATNA 
3. THE HONOUBABLE RAJA YUVERAJ DUTTA SmGH: Is there any 

proposal of constructing a bridge over the Ganges at Patna (Bihar) linking up North 
~ and South Bihar, at a cost of about Rs. 15 crores 1 If so, will the bridge provid~ 

for railway as well as road traffic 1 When is the projeot likely to be taken in hand •. 
and wh.en finished' .. 

THE HONOURABLE 8m SATYENDRA NATH ROY: The Bihar Government 
have 'expressed the view that a bridge over the Ganges would provide a very useful 
link between NoI1;h & South Bihar. The question will be considered in connection 
with post.wa.r development plans. I am~nable at present to give any information 
as to the· nature of the bridge, its cost or the time when its construction will be. 
taken up. 

COST OF THE WAR AGAINST JAPAN 
4. 'l'HE HONOUBABLE RAJA YUVERAJ DUTI',a SINGH: Will Governmell" 

state :-(a) What proportion, if any, of the cost of the War against Japan is borne 
by His Majesty's Government and the Government of India' 

(b) What has been the total cost of War up to date, whioh has been borno b~ 
His Majesty's Government and the Government of India, reEipectively f 

(c) Will the expenditure relating to the expulsion of Japanese forces from 
Indian wrritory fall on Indian revenues under the category of operations that can 
be regarded 8S local defence of India' , 

. THE HONOURABLE SIR CYRIL JOr:lES: (a) .No separate accounts are main-
tamed of the cost of the war against Japan. _ 

(b) The Honourable Member's attention is invited to the reply which I gave to 
part (a) of his question No. 61 on the 21st February, 19~. No more up-to-date 
figures are yet available. 

(c) Yes. 
,_ THE HONOURABLE PANDIT. HIRDAY NATH KUNZRU: With reference w· 

the reply given to part (a) of the question how is the share of His Majesty's. 
Government in connection with the war against Japan determined 1 

THE HONOURABLE SIB CYRIL JONES: The expenditure in connection'wit.b 
the war against Japan brought to account in India's books is allocated between 
His Majesty's Government and the Government of India in accordance \yith the· 
principles of the Financial Settlement governing the distribution of defence 
expenditure between the two Governments., - . 

'IRE HONOURA'BLE MB. HOSSAIN IMAM: That means that . e-s:penditul'8' , 
incurred in Indian territory is cha.rged to India, a.nc;l expenditure incurred Qutsid& 
Indian bc:mndarles is charged to His Majesty's Government . 

. THE HONOURABLE SIB CYRIL JONES:· That may be. regarded 88 110 lirst. 
approximation k! the. position. .. 

THE HONOtr&ABLE MR. P. N. SAPRU: . Does the cost of the Japa.nt,se war 
incurred inside the Indian territory also fall on Indian reve-nues, and iii it that DO 
part is borne by His Majesty's Government , 

THE HONOURABLE SIB CYRIL JONES: That is covered by part (e) of~ tlJe. 
question to which I have already answered in the affirmative. 

~MPLOYMENT OF ARMY OFFICERS IN CWiLIAN POSTS 
5. THE HONOURABLE RAoJA YUVERAJ DUTrA SINGH: Is there any 

. propossl to employ several hllndredsof Army officers in civilian poeVs under Central 
and Provincial Governments a.nd is it a fact that Army authorities reported that a 
1a.rge number of their officers could be spared from their milit!I4"Y duties and'that 
they could be fixed in civil jobs from now' . 

,. THE HONOURABLE MR. E. CONRAN-SMITH! A ~cheme for the temporary re-
inforooment of the civil administration, especiaJIy in Bengal, by officers selected from 
the Armed, Forces is at present in operation. The reply to the ooncluding portion 
of the question is in the negative. It was the Civil Government, which approa.ched!i 

,A.2~ 
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the military authorities with a request for the temporary release of suitable Army 
~fficers to reinforce ~he eivil administration. 

Tma HONOURABLE PANDIT HIRDAY NATH KUNZRU: May I enquire 
. -whether the Army authoritie!1 have a surplus of officers in the Army, whom they 
:can spare for civilian job$ 1 . 

THE HONOURABLE MR. E. CONRAN-SMITH: That is a question which ahould, 
I think, be addressed to His Excellency the Defence Member. It is obviously 
;a matter of relative claims, but as I have explained, there was no question of the 
Military Authorities saying that they have a surplus of officers. It was a case of 
the Civil authorities asking thE! Military a.thorities whether they oo~ld spare any 

.. of their officers. ' 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: My question is 

;""~ to Qovllrnment, and His Excellency the Defence Member can reply to it. 
·My question is not specifioa.lly addressed ·to the. Home Secret&ry. 

THE . HONOURABLE THE PRESIDENT: His Excellency the Defence Member 
; had informed' me that he has to go out on' a tQur and will not be in a position to 
'-attend this Council's meetings during the entire session most probably, and I have 
· • .1lowedhim to be absent. 

THE HONOURABLE ·PANDIT HIROAY NATH KUNZRU: We have the good 
fortune of having him here to day. May I ask him to answer the qut'l8tion I have 
!put! • 

Tm: HONOURABLE Mk. HOSSAIN IMAM: Are Army rejections dumped on 
tbe Civil 'Administration t . 

TIIx HONOURABLE MR. E. CONRAN SMITH: T4e officers are selected by 
a Selection Board presided over by the President of the Federal Public Service Com-
mission. 1'hat Boardseleots officers who are considered suitable for Civil Adminis-
tration. There is no question of anybody befng dumped. 

THE HONOURABLE Mlt. HOSSAIN IMAM: Were they allowed to apply for 
eivil posts Or were they selected by the Army authorities t Were the officers allowed 
to submit individual applications or were they nominated by the Defence Depart-
ment for selection t 

THE HONOURABLE MR. E. CONRAN-SMITH: They were allowed to volunteer, 
i.e., they submitted individual applications. 

THE HONOtJlLA.BLE,MR. P. N. SAPRU: Are we to understand that any Army 
<Officer could apply for these posts! Is it open to any AtPly officer to a.pply for these 
"temporary posts! . . • 

TBi: HONOUBABLJIl MB. E. CONRAN-SMITH The Honourable Member has 
no .doubt read the Pross Communique which gave very full information about this 
1JCheme, but in case he has not I will answer his question by reading from it. The 
Press Communique states that the officers eligible are Indian Army Reserve of 
!()fficers~ British and Indian Emerge~cy CoD;lmissioned Oftlcers of the Indian Army 
IBdld British Service Emergency Commissioned officers attaohed to the Indian Army . 

. THE HOllOUBABLE MB. P. N. SAPRU: No officer of the regular foroes can 
~1 - . 

TmI HOlfOURABLB MR. E. CONRAN.SMITH: The Honourable Mem~ iii 
eorreot. 

THE HONOURA;a~E PAN'DtT ~.lRDAY NATH KUNZRU: May I know why 
the Defence authontlos are recrwtmg officers for the Army if they can spare a few 
bundred officers for civilian work 1 

HIs EXCELLENCY THE COMMANDER-IN·CHIEF: The situation' is quite 
simple, as I see it. The Civil Administration informed me as War Member that 
they-were in need. 'oT officers to reinforce their civil cadre and that if this reinforce-
ment did not ta~e pla~ thore w~!I' d~er of the civ~ administration being una.ble 
to carry out theU' dutIes of admlOistermg the country. If that occurred it is quite 
oobvioWl that the 'prosecutIon of the war would Buffer, and the war would be pro- "-
longed, and thereforo I a.greed, although I have not got enough officers in tho Arm:J, 
to da.y, to caJl for voltUlteers from officers of the Indian Army and officers attached 
~o it in order to provide the necessary reinforcement to the Civil Adminia"ation 
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A'oertain number of volunteers &ore forthcoming, and their nam~, as you have 

already heard, have been banded over to the Civil authorities, and the Civil authork-
ties will select from these names such officers as they think are suitable for their 
purpcse. It is a joint effort in which Civil and Military aro co· operating in order 
to defeat the enemy. The whole position is quite simple, a.nd, in my opinion, easily 
understandable. . ' 

TmD HONOURABLII PANDIT HIRDAY NATH KUNZRU: In view of this 
reply may I ask the Home Secretary why the Government of India wa.nted only 
military officers for civil duties t Why did they not take steps to recruit civilia.ns 
for these posts 1 .'., 

TIm HONOURABLE MB. E. CONRAN·SMITH: I made that point clear a.t a 
Press ~erence w:here the same question was asked. Ill. order that recruitment. 
for emergenQy commissions in the Army might not btJ impeded at a tim~ when. 
suitable candidates for c9mmissions were urgently required, the Civil Government. 
suspended to a very large extent permanent recruits to civil posts. The typ!l8f 
officer whom we now hope to get is exactly the type of officer who would ha.ve applied 
for perma.nent appointment under the Civil Government bad recruitment not been 
suspended. The man power is l1m.ited and a great many Of the possible candidates. 
have applied for .military commissions. The army was therefore the obvious SOurc& 
to draw on today, a.nd with the cooperation of the military authorities the Civil 
Government hope W obtain the reinforcements needed. . 

TIlE HONOURABLEPANDIT HIRDAY NATH KUNZRU: Is any proportion. 
going to be observed between the British and Indian officers who are selected , 

THE HONOUBABLE MR. E. CONRAN·Sl\UTH: Tha.t bas a.lso been made public 
on more than one occasion. The proportion is fifty.fifty. 

TIlE HONOURABLE MR. HOSSAIN IMAM: Ma.y we know, Sir, whether the-
War Department bas scrutinised these applications in order to retain those who are-
essential for the prosecution of the war in the War Department itself l 

THE .HONOUBABLE MB. E. CONRAN· SMITH : There bas been a prelim.ina.ry 
sifting by the military authorities of the a.pplicants. " -

ApPOINTMENT OF DEPUTY AND ASSISTANT R.EGIONAL FOOD COMMISSIONERS 
6. TaE HONOUBABLlC RAJA YUVERAJ DUTTA SINGH: (a) Is it a fact"" 

that establishment of four Regiona.l Food Commissioners has been expanded by the 
addition in each area. of a Deputy and, an AssHant Commissioner, most of whom 
are Europeans ! 

(b) Is it a fact that one Mr. Coyne, grain storage expert from England, arrived 
in India about July; and that other EUFopea.n experts have been appointed or U'e 
about to be appointed in the dillerent branches of the Food Department' 

(e) Will Government lay on the table a list of European and other foreigners 
appointed in the Food Department since its institution together with their 'lualid-
ea.tions, the amount of saJaries drawn by eaoh, and the posts t.o which they ilave 
been appoint«i ! 

THE HONOURABLE lb. B. R. SEN: (a) One post of additional ana ten posts 
of Deputy and Aesistant Regional Food Commissioners have been crea.ted in the 
five food regions. Of these, three posts of Deputy Regional Food Commissioners 
&ore held by Europeans. _ 

- (b) Yes. , 
(e) A statement is placed on the table. 

SerirJ Name 
No. 

1 Mr. B. O. Bold .. 
2 

worth, C.l.E. 
Major Geueral B. 
Wood, C.I.E •• 1I.C. 

STATEMENT 
Department oj Food I, II d: II (Gazetted). 

Qualillcatlolll Poet beld Salary per 
month 

B. •• 
I.C.S. .s-t&ry 3,..00 

Secretary 3.500 

Remark. 

Died on 19-4· ... 
Billet! appolaW' D.G. ..P. 



eOUNcn. OF STAT]; 

Serial Name POithcld Romllrk8 • Q nalltw.tloDi 

, 
_~N~O~~~. ______________________________________________ ~ ____ ~ 

:as. 
1,000 

(aUOlnnce and 
honoraria). 

',000 

Salary por 
month 

tlllr H.D. VIaOr, O.B.B. Expprt attaehed to Wheat . Food Advlecr 
. COInmlel101ler, U.K. 

.. Mr. B. H. lIuteblDJIII, I.~S. 
O.M.G.,/. (J.LE. 

Secretary 

Deputy 8eorc • 
tarJ • 

.s . Hr. W. ILl. Cbrhtle, I.e.S. 
. O.B.B. 

8 1Ih:. W. 11. Kirby 

'I Mr. G.. B. AileD 

... Hoo'ble 
.Butler. 

Somrnet 

iI Hr. A.l'.llume 

1.0 JIi.l. Vonrseh 

III Capt. A.M. TholDlOn 

An Oftlcer rf the BrltWl 
Ministry of Food who hAl 
had pxperi~"ce of ratloninlr 
In Bn(tlalld. 

Bad experionoe of Food 
(',ontral In EnRland ADd 
then AI Deputy Reilooal 
Food Commllsloner, Eut-
~lI\ RegIon • 

ExperieDoe of RraID trade In 
Banna. ManaJdIlll D1l81l • 
tor Mean. Blackwood, 
Bam 01: Co. Ltd. and then 
.ControUer of RlcB and 
cotton., Govt. of Burma. 

I.C.S. . • . . 

RationIng Ad· 
vllor. 

AIIIItt. Ration· 
1111 AdvllBl'. 

8peclal Oftloer . 

Spoo1aI Olllcer • 

Commercial (M Is. "olkart Trade Advller . 

A!~~cer of the Central DIrrctor of?ur. 
Marketing Departmont chue (Food· 
who then worked a, Deput, gnUDI). 
Wheat Commllll!lon~r for 
Tndla and Is tborollllbly 
COllVel'8llot wIth the trade 
In foodgnUnl. 

1,800 pi", special JlIIJ 
RI. .ao WII' 
RII. 400 (S.O.P.) 

2.8110 
PIli. Rio 177~111 
(S.O.P.) 

1,000 

2.760 

SIDoe rcturnod to Bd. 
tlsh IIlnlatry ofJ'ood. 

1,000 Tralllfmed to Su»· 
,.. RI. 400 (.ve' ply Deptt. . 

clal pay) ", ... 
R •. 400 (SOO.P.) 

1,600 ,&IDee l'I!IIped. 
HonorariUm. I,OI?O 

• 
!l2 Hr. H. D. AJioIto. 

Iidee •. 
Departmental Manaaer, 
Bx)lOtt Deptt. of 11./1. 
Ralll Droo. I.td. EXJlP,rI-
once In ProeuremeDt, 

Direotorot gra1111, '2,000 
X_hl plu. Be. 76 Car . allowance. 

IU Dr. 1'. P. Coyne 

handlloa and Ihlpmenta 
of fooeJrioalDl, oll-.u and 
cotton. 

B. Sr., Ph. D .. 
FormerlJ: 

• Tecbntc:al A4vlBer {Peat 
Con""!), U.X.C.C. 

Director (!to-. rap). 

'U BrIJr. ·K. 1. Boul!hton, IndIan Army (RetI1Jl&r Com· Chief DIree~r 
O:B.B., I.A. million). of PurobaIoJII 

'boldlng am. 
loary poet). 

'15 Col. 1 •• 1. L. Addison, Ditto. Dy. Do. 
I.A. 

Hr. B.W.M&tltew 

17 Hr. W. 1. Blois 
JoluIaoD. 

,18 Lt. COl. F. P. M. 0' 
. Sullivan, aU.B.C. 

10 Malor fl. N. P. Bod. 
der, :a.I.A.S.C. 

:10 IIr.S. F •• one 

'21 IIr. B. Ronson 

Commercial H/.. HllntlOf Director of Pur. 
.t Palment Ltd.J• HDRlaud ebue I. 
Recruited m IDwa. 

Colonial ServIce (Malayan Director of Pur. 
AI. Deptt.) chase n. 

IncUan Army C:aeszular Oom· Do. ITI 
mlulon R. T.A. 8.ll). 
Kmersency Commlaa1ouod Deputr Dlrec. 
Olllcer. . tor ofPurebaae 

(holdIDlI a mill. 
Ca'Jm1ng Bxpert, recrultod 

In U. K. (of II./a. Cl'OI86 01: 
Dlackwell Ltd. EDiland) 
contract otJIeer. 

I.O,S. 

tar)"POllt). 
ProttreIe Ollloe! 

Doputy Busar 
COntroller for 
IlIdIa 

:22 Major General G. Retired Major General 
Dela P. Berntord. Indian Army. ' R.P.C., Punjab 

BellOn. 

28. Sir 001lD.· Campbell I.C.S. (Retired) Pormerly 
Garhett. X.C.I.E;.z 1. PiDaDoJaI Commr. Pun. 
C.S.I .. Olll.G.,C.J.JII., Gon. 2. ChaIrman Recruit. 
I'.R.o.8. loa Board. Defence Deptt., 

Govt.onndla. 

. Do. 

~ IIr.l. W. Thomu B.Sc. (Lon"im) Formerly 1. ny. JL 1'. C. 
1. Principal Halle, College area BaluchlBo 
of CamIllOlCfO Lahore. tan. 
2. Socy. Punjab Board of I. Olllz. R. P. O •. 
Baonomlo InquIry. 8. ny. PuIlJib RacIoIl 

. DIrector of Food Supplll'l, . 
Punjab. 

1,000 

1,600 Pay of nttIr. 

2,106 De. 
_ 1,7116 

1,'160 

2,180 

1,800 

1.760 

Grades pay or D Prom 7·8-0 ./to 
ClaM Pool om· 1D+48.· 
cer; JIhu Boa. 400 
(special ~y). . 

11,600 I'lOm 10-'," to 
ClncJuaJv, of So-D"8, retired. 
his penaIon). 

. 2,760 Prom 1·10-43 to 
<JI\.01n41aa POD' 1'1-1'''', .. lInce 'n. 

liOn). = to BbolJAl 

1,600 From 17-8-4&. 
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~8rrlAl 
·No. 

Name Quallftr.atloll!l Poet held •. SaLVy per 
Month 

26 Tb~ Hon"blo Mr. Formerly Judge Righ <Jourt R. F. C. Bastern 
JUltlee H. D. -J.. (Allahabad). Region. 
Bra .... 

R' ',000 !lervlr.ea plAced at U.e 
• dllVOAaI of Denpl 

Govt. ~or two 
IDO! till from Iii· 744 
and tbeD revel ted 
as liJdll8. Blah 
Court. 

26 1\[r. M&eklntOllil Jl[anallE'r, B1fWlk· wood DJ:. R.I!'. C., Eaetern 
Whyte. . R .. 1I1 & C~t &loIIl1Oon.' ' .... eglon. 

1,'"0 Re31gned 'on 20-9"'. 
27 Mr. I. D. Pringle FormerlYL _aDaRlng Oir. Do. 

Burma lIalt & Co. (for 7 

28 Mr. 1. B. ROIl L=ra~&rtuer of Kha~ 
wanaco & Go. with oxpe· 
rience in the e!)mmerelal 
line. 

R.F.C., Bombay 

1,0&00 

2,650 

'29 Lt. Col. G. '0. Noke. R. T .. 4.. Fl. C. (Retired) wbo 
has had oXjl6rlonCtl of'lup-
pUe. etr., for the Army.) 

Dy. R. F. 
Bombay. 

e., 800 
(exclllsive of his 

ponslon whlr.h 
18 R8. 825 p.m.) 
111." Re. 100 
~ombay com· 
pellllltory AI· 

30 1IIr.·J. R. H. Bart- Chemllt • 
lett, F.A.C.I., p,e.s. Chief Technlc,,1 

Advlser. 

lowance. 
1,850 Vacated the post wltll 

errect from U"'" 
-------------------------------------_ .. '-------------------

• TUE HONOURABLE Mr. P. N. SAPRU : How many Deputy and Assistant Re • 
. gional Food Commissioners' poats are held by Europeans and how many by Indians f 

THE HONOURABLE MR. B. R. SEN: Thr~ posts of Deputy Regional Food 
<Commissioners are now held by European8. 

TUE HONOURABLE MR. P. N. SAPRU: The question is if it is a fact that 
'there has been expansion by the ~ddition in each area of a Deputy and an 
Assistant Commissioner. In this. expansion scheme how many posk have gone 
to Britisherll and how many to Indiariil 7'. 

THE HONOURABLE MR. B. R. SEN: meven new postB have been orea.ted 
{)ut'of these 11, three have gone to Europeans. 

THE HONOURABLE MR. H~SAIN IMAM: Has any post gone to any Burman t 
THE HONOURABLE MR. B. R. SEN: We are nol recruiting any Burman. 

INCREASE OF FAMILY ALLOWANCES Oir BRITISH OFFICERS IN INDIA 
7. TnE HONOURABLE RAJA VUVERAJ DUTTA SINGH: Will Government 

etate :-(a) Why increa.ses in the family allo\vance to Briti6hofticer8 in Indi!l. have 
recentlv been 8anctioned 1 To what cla.ss of offiOO1'8 these increases apply;aad 
Will Government Btate the total amount of expenditure which will be borne by 
the J ndian exohequer t 

(b) Why no similar increases have been sanotioMCi in the oa.se of' Indian 
~~f • 

HIS EXOBLLENCY TUE COMMANDER·IIi·CHIEF: (a) The increases in ques. 
tion were granted to junior married ofticet:8with children because the a.llowances 
formerly sanctioned had been found inadequate for the upkeep of their families. 

. Thc inoreases apply to most junior ma.rried British Officers of the British Ser. 
vice and the India.n Army. 

The major portion of the oost of increases granted to officers in India. will be 
borne by the Government of India. I am unable to give figures. ;-

(b) The question.of extending this conoession to Indian Commissioned Offioer. 
is now under considera.tion. 

LEND. LEASE OF SI~VER BY THE UNITED STATES GOVERNMENT TO INDIA 
8. 'I'm: HONOURABLE RAJA YUVERAJ DUTTA SINGH: 18 it a fact that 

about 100 million ounces of silver has been recently lend·leaaed by the United 
States Government to India' If 80, for wh~t purpose' . 

TUE HONOUBAaLB SIR CYRIL JONES: Yes. Tho attention of the Honour. 
able member i8 invited to the Press Communique da.ted the 15th June and 11th July, 
19'4, isaoed on this 8ubject. 



COUNCIL OP STAT •. fan NOT. 1~ 
P!wDUOTION OF PRB.COOKED AND M1NOED AND DERYDRATED MUTTON FOR TO 

• AntIlls IN INDIA 
9. Tall HONOURABLlI: RAJA YUVERA.J DUTTA SINGH: (a) Is it, a fact that 

on the recommendation of the U. K. Dehydration 'Mission whioh toured India some 
months back a. factory ill shortly to be erected at Ranipet for the pnKluotion of 
pre-cooked and minced and dehydrated mutton for the Armies in India' 

(6) How many such factories have been erected and where in India for the 
production (>f meat for tbe armies 1 '. 

(e) To what extent the slaughter of useful cattlf, will be lessened on the full 
working of tbese factories, for providing meat to the foreign armies in this country J 
and what categories of animals will be slaughtered in these factories , 

TUIl HONOURABLE MR. B. R. SEN: (a) Yes. . 
(b) Factories ha.ve been erected at Nowshera, Agra, Delhi, Patna and Anantapur; 

ftlras and Poona. Two more are under oonstruotion at Amrits&r and Ranipet. 
(c) The production of these factories will be used to supply meat to Indian 

Troops only, who are operating in areas where fresh meat is not available. Goa~ 
and Sheep only will be slaughtered for these factories. The factorios will 

• not supply meat to non·Indian Troops whoSe requirements. will henceforth be met 
very largely by importation. • 

POSITION OJ!' INDIA. vis·a·vis THE U. N. R. R. A. 
10.; TnB HONOUJWILB RUA YUVERAJ DUTrA SINGH: (a) Has the 

attention of Government been drawn to the reply of Mr. Amery. Secretary of 
State for India, in the House oC· Commons, 'on or about the 20th April 1944 that 
II the U. N. R. R. A. was set up primarily to deal with territories bo.ated from the 
enemy but he was aware that suggestions nave been made in some quarters that it& 
functions shoulcl be extended to cover other area.s that might be striken by Camine 
or disease .. , 

(b) Has not India been included· as a member of the U. N. R. R. A., with. 
huge financial.obligations t Will Government explain in preoise terms the position 
of India vis.a.vis the U. N .. R. R. A., in the -light of the remarks of Mr. Amery 
quoted above' 

THB HONOUBABLE MB. RAM CHANDRA: (a) Yes", 
(b) Government of India having signed the Agreement are I/o member, but the 

amount to be contributed by them has not yet been determined. Under an amend-
ment recently passed by the Council of the U.N.R.R.A., benefits to be made avail. 
able through the Administration may be extended to areas which are ot importance 
in military operations of the .United Nations and which are stricken by famine or 
disease, in so far as the resources and facilities of the Administration sha.1I permit. 
Famine or disease stricken areas in India may therefore be included in the scope 
of tho Administration's aotivities. 

• RAISINGS OF COAL IX 1942-44 
11. THE HONOURABLE MR. HOSSAiN IMAM: Will GOl'E'rnment state Cor '. 

each quarter of 194~, 1943 and 1944, the following facts about 001101 :_' 
(a.) Tota.l raising 1 -
(b). Number of labour employed in-coalfields t 
(e) 'J he market quotation of leading Coal Companies at the end oC each 

quarter, e.g., Bengal Coal, ~urrnkur. Raneegungo,.eto, , 
(d) The average wage Including allowances , 
THB JiONOUBABLIl SIB FIROZ KHAN NOO~ (on behalf of' Supply 

Depa~me~t): ~a) I place.a ~tatement giving tho quarterly figures of raisings in 
1942. It IS not m the public mterest to disclose figures of 8U~sequent periods. 
• (b~ Tho .average number oC persons employed daily in the coal mining industry 
In India durmg 1942 was 245.688. It is not in the public interetlt to disclose later 
~es. . 

(c) It is pres~med that the Honourable Member requires informat~on regarding 
the latest quotations of shares of the leading 00801 oompanies. This information if!, 
contained in the statement laid on the table. . 
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(eI) Full information is not rea.d.ily available ... A st,.tement giving. the average 
daily earnings, including the dearness allowance, In varIous coalfields In December 
1942 and Deoember 1943,;8 however,laid on the table ofthe House. 

SkltefnMt 81towi"fl the quorkrly ji~88 oj rai8ing during 1942 

Quarter ending 
31·3·42 
7,926,104 

Quarter ending 
30·6·42 

7,616,989 

Quarter ending 
30·9·42 
6,962,634 

Quarter ending 
31·12·42 

6,8'6,329 

QuotationB/or the oi"dinary 8haru 0/ certain tna! co-npanie, at the OaLouUo Stock Exchange 
in tile la9t week on .each quarler from 1942 Ie the third quarl8r' 0/1944 

Name of. 
Company 

Kenaal . 
BdPr&kur 
nanMllunlle . 
AmaJnmatt'd . 
Dhemo Main 
EquItable . 
lIokaro .. Ram· 

lIur. 
Central Kurkond 
Ne ... Beerbhoom 

March 
26 

Ra. 
358 
Iii 
261 

IS 
86 
16 

16 
167/8 

19"2 

Juno 
26 

Ra. 
358 

12 8~~ 
261 

127/8 
341 

161>/8 

ut 
167/8 

Septr. 
24 

Ra. 
368 

133/8 !:1 
127/ 

35 
17 

HI 
161/13 

Decr·t 
22 

RI. 
892 gt 
811 

18 m 
14, 

16i 

March 
27 

June 
2( 

1943 

8eptr. 
311 

R8. RI. 
475 506 
16i 21 5/13 

26 Sli 
39 43 

Ht 1515/16 
38 1/8 48 
19 SIS 28 6/8 

Ra. 
565 

25 5/8 
355/8 « 

18t 
605/8 

31, 

March 
80 

R8. 
585 
811 « 

46 
22 

I)~* 
81 

14 5/8 161118· 188/8 20 .. 23t 
31 18 3/8 21 6/8 251 28 11 116 

Jone 
2D 
RI. 
.648 
S7t 

51 
491 

281/8 
65 

Ui 

~t 

Rit. 
815 , 

57 

-The Calcutta Stock Exell&nge was cloeed for the PnJa holldaya. from the eveDing of September 13th, 19« 
until the momlnl! of October Srd, 1944. 

tM .... ket clooed In the Jut week of December • 

Jharla CoaUleld (Bihar) 
Rat.:r.nJ Coailleld. (Ben· 
Glrldlh CoaIl1eld. . 
Aullm Coallleld . 
Punjab Coallleid . 
Baluchistan Coallieid . 
Peach Valley CoaIl1eld 

(C.P.). 

Jharia CoaIlleld (Bihar) 
RaDiganj CoaIlleld (I,lcn. 

!Cal) 
Girdlh CoaUI~1d • 
Assam Coalfield . 
Punjab CoaUleld • 
Baluchistan Coall1e1d 
Pench Valley CoaIlleld 

(C.P.). 

Sharla Coailleid' (Bihar) 
Ra~aDJ Coallleid (Beo. 

Ra· Glrld h Coallleid. . 
.Assam COallleld . 
Punjab Coal1Jeld . 
BaluchlBtIOn Coailleid • 
Ponch Valle, CoallleJd 

(C.P.). 

Jbarla CO:llllold (Bihar) 
RaDipnJ CoalQeld (Ben· 

lIal). 
Glrldlh Coallleid. . 
Allam CoallJllld • 
Puillal Coallleid • 
BalDohlstan Coallled . 
Ponch Valley Co&llleld 

(C.P.). 

. At·erag. daily earni"P '" Deumber 1912·43 

OveQllen 
&: SirMrtI Minertl' Lo&ders 
Foremen 
& Mates 

1 3 :t 
136 

2 .. 0 
1 12 9 
1 12 0 
2 2 9 
1 4 9 

1 6 9 
149 

250 
220 
114 9 
S 8 8 
1 , 9 

o 11 0 
010 9 

o 12 0 
1 3 9 
1 D 0 
1 10 9 o Iii 9 

o 13 I) 
014 3 

014 6 
176 
209 
260 
lIS 

o 10 0 o 9 3 

o 10 9 
1 2 9 
1 S 6 
1 10 6 o 9,9 

o 12 0 o 12 6 

o 11 3 
1 10 8 
1 16 I} 
219 o 10 S 

8kIDOO 
labour 

012 (I 
011 6 

123 
1 S 3 
1 0 9 
1 0 6 
011 6 

014 0 o H 0 

138 
1 10 6 
1 (I 0 
100 o 12 S 

Clerical'" 

Ov_ 
UDJldlled &: Sirdara Minen 
labour' Fonmtea 

& Mate. ---089 
080 

010 6 
1 1 " o 10 3 
1 1 0 
080 

o 11 0 
012 (I 

o 11 , 
1 6 !l o 15 0 
1 4 6 o 8.9 

120 o Iii 9 

011 8 
1 R 0 
1 4 9 
1 7 3 
103 

126 
1 1 0 

o 12 0 
286 

1 ":i 6 

010 9 o 11 9 

080 

o i"e 9 

o IS 6 o U 0 

080 

Skll\ed. Unskilled Females lupervl.· Skilled UnskW&J FemaIe:t 
labour labour IlIg starr lab()ur labour 

o 10 6 
018 5 

080 
1 2 3 
o IS 3 
012 0 
~ 10 6 

o 14 6 
01& 0 

096 
200 
176 

o "Ii 9 

o 7 9 .0 6 8 o 11 3 ·0 6 6 

o i"6 9 o 10 0 

0'6 8 

093 o 11 0 

1 12 0 
1 0 3 

o "Ii 0 

o , 0 o ~O- 6 

080 
010 " 
o .. 6 
1 14 6 

o .. ~ 3 

1 5 I} 
1 2 6 

2 Ii 0 
229 
i 1 3 
180 
129 

1 :I 3 
1 G 0 

250 
220 
186 
2 1 0 
1 " 8 

012 0 
011 0 

128 
126 
1 1 0 
I 0 0 o 11 8 

o 14 0 o 13 II 

13:) 
1 II 0 
1 4 0 
2 15 6 o 11 6 

o S 3 o 7 ~ 

o 10 9 o 12 6 o 11 3 o 14 3 
o 7 6 

091} o I} 3 

011 a 
I .6 3 
016 0 
1 6 0 
089 

01)8 o , 9 

o 8 a o 11 () o , a. 
0'" (I 

o 8· I) 
o G 0 

0711 o 15 G o 7 9 
0"5 9 

Loaden· 

o S 8 o 6 i 

1 "i 0 
1 3 i 

0"7 9 

o III 0 o 12 0 

1811 

0"8 0 

Fema lea 
uader· 
,round 

o 11 6 o \I () 

O· 13 9 

o 'ii 8 



If) ·COUNCIL 01' STATJI rSTH Nov. 19411, 
T:a:B HONOlYRA1n.B *R. HOSSAIN· IMAM: Witl the Honourable Member 

flay how it is not in the public interest! <. 
THE HONOURABLE THE PRESIDENT: You ca.nnot ask that question a.t &II. 

Government are the authority to decide what is in the public interest. ' 
Tn HONOURABLE SI~ FIROZ KHAN NOON: It is 6&sy for you to see it if 

only..you would try. ' . 
THB HONOUlUBLE PANDIT HIRDAY NATH KUNZRU: Will the Honourable 

;Member tell U1l what is the average wa.ge including dea.rnes!J allowancl} in the coal . 
areas now ? 

THE HO~OURABLE SIR FIROZ KHAN NOON: I am a.fraid I shall require 
l'Iotice ofthis. I have noUhe figures with me. It is a Supply Dapartment question 
which I am answering on theh~ behalf. .. 
--THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: The question itself 

asks for information regarding the average wage including allowances for each quarter 
of 1942, 1943 and 1944. I am referring to pa.rt (d) of the question. If the Honoura.tfte 
Member will refer to the inlirGdllctory part of the . queition he will find that it asks 
for informatioflo'regarding the points oontained in (a), (b), (c) and (d) for each qUILrter 
of 1942, 1943 a.nd 1944. _ . 

I 'rHE HONOURABLE SIR FIROZ KHAN NOON: Perhaps the Honourable 
Member had better read the statement which I have laid on the table and if he 
is not satisfied, and if he will put..a question, we will give him the information. 

• THE HONOURABLE MR. HOSSAIN IMAM: Will the Honourable Member 
:accept a short notice question? There may not be time for full notice. 

THE HONOURABLE Sm FIROZ KHAN NOON: It all depends on what it is. 
Yes, \\ hy not? . 

EXPORT OF COAL TO ITALY DURING 1944 
12. Tn HONOUlWlLE Ma. HOSSAIN IMAM: Will Government state the 

.amount of coal exported to Italy during 1944! . 
TIlE HONOtraABLK Sm FIROZ KHAN NOON (on behalf of· Supply 

Department): In 1943 owing to acute shortage of coal Government deoided to 
stop all exports of coal to Middle East. They agreed however to m~et Ceylon's 
requirements which involved only a small fraction of India's production. Purely 
for reasons connected with the United Nations' shipping convenience some of the 
(loai ea.~ma.rke~ for export to Ceylon was in practice shipped tq Middle East, while 
~on s reqwrements to that extent were met from South Africa. The actual 
destination of Indian coal shipped to the Middle East is not controlled from India, 
and it is possible that ·some of it was shipped onward to Italy. Government have 
however no information as to its exact quantity. . • 

THE cHONOU1UBLE MB. HOSSAIN IMAM: Did the Government see the reply 
of Major Lloyd George in the House of Commons on the 17th August on the subject ~ 
, THE Ho.NOUBABLB SIB FIROZ KHAN NOON: If the Honourable Member 

l'ead it, that is all that matters. ' 
THE HONOU&A.BLE MR. HOSSAIN IMAM: I should like to know how the 

Government of India. is exporting coal to Italy, while it is not giving for essential 
requirements in India.. 

THB HONOURABLE THB PRESIDENT: That is not a proper question and 
I disallow it. . 

COAL CuTTING 
13. THE HONOUlWlLB MR. HOSSAlli[ IMAM: Will Government sta.te the 

following. facts about coal cutting :-
(4) The average coal cutting per person in India, U. S. A" U. K. and U. S. S. R.. 

by hand and by power instruments 1 ' 
(6) The proportion of mines fitted with power coal cutting tools in India. and the 

approximate estimate in U. S. A. and U. K;', . 
(e) What steps have Government taken to import such tools from V. S. A" 

U. K. and U.S.S. R.' . 



o QUESTIONS AND .~N8WEB'8 11 
Tn Ht)WOURA:BLE But FIROZ KHANNOONo (on behalf of :Supply 

Depa.rtment): (a) In 1942 the p,et' capita output of c~l above and below ground 
was 119' 8 tons. No information is available for 1943. No separa.te information 
is available of output by hand and by power instruments: No information is avail. 
able regarding the U. S. A., U. K. and U. 8.S. R. , , 

(b) In 1942,.which is the latest year for 'which figures are available, 63 mines 
in British India were fitted with power coal cutting tools. Noiigures are available 
regarding the U; S. A. and U. K. 

(c) All pos.'lible assistance is being given .to the trade in connection with the 
importation of these tools from both the U. K. and the U. S. A. In addition to 
such orders as ma.y have been placed by the trade GOl'ernment ha'\7e, of their own 
aocord, placed orders in a bulk indent for 26 coal cutters and 180 coal drills from the 
U. K. and for 22 coal cutters from. theU. S. A. No steps have been taken toi~t 
tools from the U. S. S.R. 

THE HONOURABLE MR. HOSSAIN IMAM: With respr.ct to part Ca) of the 
question, has the Government taken any bteps to find out the facts about the U. S. A. 
and the U. S. S. R. 1 

THE HONOURABLE SIR FIROZ KHAN NOON: 'Evidently not. 
THE HONOURABLE MR. HOSSAIN IMAM: Do they propose to take any 

action, Sir, to 'find it out? _ 
THE HONOURABLE SIR FIROZ KHAN NOON: I do· not think it is necessary 

to do so in the public interest. . 
THB HONOURABLE MR. HOSSAIN IMAM: It is in the public interest to 

remain in ignorance I ' 
THE HONOURABLE SIR FIROZ KHAN NeON: I do not think we are ignorant. 
THE HONOURABLE THE PRESIDENT (to the Honourable Mr. Hossain Imam) : 

Will you please make no comment 1 'It is not usual for members to make 
comments . 

. THE HONOURABLE MR. HOSSAIN IMAM: I most humbly submit that the ' 
Government Member said that it is not in the public interest to find out the faots. 

THE HONOURABLE THE PRESIDENT: He is not going to tell you how it is 
not in the public interest. . 

THE HONOURABLE MR. HOSSAIN IMAM: Ma.y I know whether to remain 
ignor,ant is in the public interest 1 " 

THE HONOURABLE THE PRESIDENT: You may undeJ'Stand that. You 
need not say that. As an old member you ought to underst.and that. 

-
AOHIEVEMENTS OF RusSIA IN COAL CU'ITING ... 

14. THE HONOURABLE MR. HOSSAIN IMAM: Will Govemment sta~ whether 
they are aware of the achievements of Russia in coal cutting Y Have they taken 
steps either to get instructors from U. S. S. R.:or to send intelligent Indian miners to 
Russia for tr~ining, if not, why not ¥ 

THE HONOURABLE SIR FIROZ KHAN .NOON (on behalf of Supply 
Department): No, Sir. - . 

THE HONOURABLE MR. HOSSAIN IMAM: Do Government propose to find 
out 1 

THE HONOURABLE SIR FIROZ KHAN NOON: No, Sir . 
. THE HONotTRABLlll MR. HOSSAIN IMAM: Why don't they propose to find 

ad' . 
THE HONOURABJ,E SIR FIROZ KHAN N·OON: It will be waste of time. 
THE HONOURABLE MR. HOSSAIN IMAM: Are the Government aware' that 

the achievements of U. S. S. R. in ooal cutting are the highest in the world 1 
T!m HONOURA,BLE SIR FIROZ KHAN NOON: - If the Honourable Member 

has any informatJon, we shall'be very glad to have it. ' , 
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Tn H050l7BABLB~. HOSSAIN IMAM:: It i8 in a 'published book and it i • 

. a booko~ which' an Honourable Member of the Executive Council has written a 
foreword/. 

THB HONOURABLE SIB FIROZ KHAN NOON: Then perhaps we have 8een , . 
it. 

THE HONO~BABLE MR. HOSSAIN IMAM:: Say so. 
PRODUCTION AND IMPORTS OF PAPBR FOR CIVILJAN NBBDS • 

-15. 'l.lDII HONOUlUBLE MR. HOSSAIN IMAM: Will GOvernment give the 
paper productiQn and importation in each month of 1943 and 1944-, and state the 
8teps they are taking to inorease the 8upplies for civilian r.coda in the near future , 
~,Tn HONOURABLB SIB AKBAR HYDARI: A statement showing the pro-

duction of pa.per in India. and imports of paper into India in each month of 194:3 and 
all far as information is available, in each month of 194:4: i8 placed on the table of 
the House. . , 

The steps that are being taken to inorease the supplies of paper for civilian 
needs in the near future are (a) to increase indigenous produotion, (b) to secure larger 
imports and (c) to eft'ect maximum economy in the consumption of paper by Govern-
ment. 

January 
Pebruary 
March 
~1 
JUDe 
July .• 
Augult ." 
September 
Ootober 
November 
December 

January • 
February 
March 
April 
May. 
June 

.. 

July 
August 
September 
October 
November 
December 

-

-. 

I.-PaODUCTlON 
194.3 

(Tone) 
8,7M 
8,081 
8,863 
8,9Q6 
8,860 
8,967 
9,0"'0 
8,892 
9,022 
8,09iJ 
7,252 
7,99' ------

T01,.t.L 102,711 -----
1I.-IIIP08'1'8. 

1943 
(Tons) 

6"15 
277 
"5 
436 
3G8 
III 
4.56 

1,181 
1,466 
1,171 
'920 
4.86 ----

TOTAL 7,882 

19" 
(Tona) 
8,301 
7,8U 
8,6iO 
7,6" 
8,024 
8,164 
8,896 
9,283 
8,952 

-.-.-~-

76,768 (Nine montba) ---

19" 
(Toll8) 

115:l 
743 
739 
50' 

1.096 
803 
783 

----
5,208 (Seven months) -----

'.t:sB HONOUBA.BLB MR .. HOSS~:N IMAM:: Will the Honourable H emb e 
explaIn the reason for short productIon as cOQlpared with last year, 

~i 
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jt, • 

TIIB HONOURABLB SIR AKBAR HYDARI: Production has actually in· 
«eased. In 194:2·43 ",etual production W&8 100,lS63 tone .. In 1943·44 it was 101,787 
tons and in 19"4·4,6 it is expected to be .05,000 tone. It w~uld have been more 
had we had more coal. 

To HONOURABLB MR. HOSSAIN IMAM: Is it a fact; that Government in 
(me of its Press Communiques have said that they expected t~ have a abort supply 
.of paper t 

THB HONOURA.BLE SIa AKBAR HYDARI: Yes. 
To HONOURABLB MB: HOSSAIN iMAM: What was the reason for that 

.hort supply as envisaged in the Press Communique' 
TB:B HONOURABLE SIB AKBAR HYDARI: Because supply is short. The 

.mount of paper which we have is not sufficient for our needs. 
To HOSOURABLE Ma. HOSSAIN IMAM: - Short production was, ex~~d 

,according to the Press Communique. 
Tq HONOURABLE Sla AKBAR HYDARI: Our production would have been 

more than 105,000 tons if we had had more coal. ' 
I NOTICES OF MOTIONS FOR ADJOURNMENT 

:(}) FINANCIAL RBSPONSIBILITY OF HIS MAJESTY'S GOVEaNUNT ARISING OUT OJ' 
THE EXPLOSIONS IN THE BOMBAY DOCKS 

- THE HONOURABLE THE PRESIDENT: Honourable Members, this morning 
just' a few minutes before I came I received notice of three adjournment motions, 
which I will read to you. I may point out that the two :tnotions,one by the Honour. 
able Pandit Kunzru and the other by the Honourable Mr. Hoasain Imam, are of a 
like nature and I will deal with them joint~y. The third one is from the Honour-
able Mr. Sapru, which I will deal with separately. _ 

I will read Pandit Kunzru's motion which is substantially also the motion of 
Mr. HOBSain Imam. ' 

.. Sir, I beg to ask for leave to make a motion for the adjoummeDt of the buaiD8I8 of the 
Council for the 'purpoee of diaoullling a definite matter of urgent pub60 importanoe, namely, 
the share of Hia Majesty'. Government in the financial respoDIIibility ariaing OIlt of the uploaiOlUl 
in the Bombay dooks in April 19M." ' 
As I have said, to the same effect runs the adjournment motion of Mr. HOBBain 
Imam. PBndit Kunzru, I would like you to satisfy me in the first instance h~w it 
is a matter of definite • urgent importance and secondly eould you not have given 
notice of a Resolution which would have obtained for you the information you 
desire? ' 

THB HONOUBABLB P ANDIT HIRDAY NATH KUNZRU (United Provinces 
Northern: Non.Muhammadan): Sir, it has been nooessary for me to ask for. leave 
to move the adjournment of the busineSs of the Hobse for two reasons. We were 
not definitely aware but we knew in a general way th~t questions relating to the 
respective finanoial liabilities of His Majesty's Government and the Government of 
India in QOnnection with the Bombay explosions would be disouBSed between the 
Government of India and His Majesty's Govemment. We did not know when a 
deoision would be arrived at. It was necessary for me, therefore to take steps to 
give expression to the views of non·official members of this Council on the subject 
at as eat:ly a date as possible. In the second place, Sir, the reply given by the War 
Transport Member in the other House yestt)rday made it appear--

THE HONOURABLE THB PRESIDENT: I will not be infiuenccd by the opinion 
given in the other House. It is not necessary. 

THE HONOURABLE PANDIT RffiDAY NATH ~UNZRU: It is not a question 
of opinion. 1 am not dealing with any opinion expressed in the other House, but 
wit.h the reply given to a question by the War Trtbsport Member who is the Member 
of the Vioeroy's Council in charge' of the subject to which my Resolution relates 
which made it appear 'that the Government of India's attitude was urisatisfactory. 
In view~of both'these considerations I ~ave ,thought it ne<;essary to bring forward 
~ia adjournmeDt motiou., so that the views of the members .of this Council migh t 
be fully conafdered before. the queation to whiclJ. it relates i. finally aettled. Ther.e 
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is a real danger, at any r.ate so we-feel. of a decision adverse to India being uriv,ecf." 
at before we ca.n discuss tlie matter if the ordinary and uncertain course of movmg 
a Resolution on the subject were to be adopted. 

THE HONOURABLE THE PRESIDEllT: The information whieh the Honour-
able Member seeks would have been given if he had given notice of a. Resolution on 
that point some months ago. . 

*THE HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa: Muhammadan) : 
Mr. President, we are all grateful to the Government for the stepe t.hey have taken 
to relieve the Bombay distress. We have no question to ask as regards that. What 
we have to submit to tho House is that the Government of India is taking on the 
burden of the compensation. -T~t burden is being placed on the Indian exchequer 
now. This fact was not clear until yesterday when t.he War Transport Member, 
in the course of his reply, indicated that he had made no communicat.ion to the 
Uftiied Nations, and that he is in communication with His Majesty's GovelJJment 
on a subject which involves many legal and techni('al difficulties-these were the 
words which he used. It is because of the words wlfieh the Honourable the War 
Transport Member has used in the Assembly yesterday that we have raised this 
question of adjournment. 

THE HONOURABLE THE PRESIDENT: I think it ,vas quite clear without 
t.his interpretation. You probably knew very well what the Government of India 
was going to do in the matter. 
" THE HONOURABLE MR. P. N. SAPRU (United Provinces Southern: Non-

Muhammadan): Will you allow me to say a few words, Sir·? We could not 
know that the Government of India would take lhe line that the Warq'ranspcrt 
Member took in the Assembly yesterday. We did not know until yesterday that 
they would ask for a contribution from His Majesty's Government. Not being 
able to anticipate what line the Government of India would take, the matter be. 
came only urgent, serfar as we are concerned, yesterday when the Honourable the 
War Transport Member gave a. certain reply in the Assembly. Therefore it is that 
I submit that the question is one of urgent public importance. We could not anti. 
cipate the line which the Government" of India was taking, and therefore could not 
give notice of a Resolution. . 

THE HONOUltABLE THE PltESIDENT: That may be your position, but I 
am bound by the Standing Orders, and I do not think it is a matter of urgent public 
importance. However, I should like to hear the Government member on the point. 

THE HO~OURABLE SIR CYRIL JONES (Finance Secr~tary): I do not know 
. whether I am regarded as the Government member for the purpose of this motion, 
Sir; if so, I submit it would have boon well if I had received notice of the Motion--

TuE HONOURABLE PANDIT HIRD.I\Y NATH KUNZRU: May I explain l 
I gave notice of it to my Honoura.ble friend Sir Satyendra Nath Roy, wbo represents 
the War Ttansport Member in this House, as the matter is one which concerns the 
War Transport Department. . 

THE HONOURABLE SIR CYRIL JONES: I think it is primarily a financia.l 
matter and that I am entitk;d to receive the actual terms of the Adjournment Motion. 
But I do not press the pomt. As the matter is of financial significance, there is 
one point I would like to make. I think it is necessary that I should make it, and 
I thi~ it would be su~cient).f I m~ke it. It .is this. No question of allocation of 
cost lr,t the case of a dlSaste~ lIke this can J)Osslbly: be of such urgency as to requi!,e 
an adJour~ment of t~e bUSIness of the House. The disaster, as you know, -Su, 
happened III last AprIl. When that disaster occurred certain action did become 
?rgent, such as the question of cl.earing the port and reoPening it for traffic, of draw-
mg .up a scheme ~or compensatIOn, of early arrangements for settling claims and 
paymg co~pens~tlOn so as to restore confidence and enable an early restoration 
of the busmessllfe of the community. All that became urgent. It was a matter 
of. patent u:gency. But in cascs of that kind the usual thin~, the only sensible 
thmg to do IS tq go ahead regardless of who pays, tuld argue at leisure as to who is 

• Not ClOI'I'8OMd.b7 the Honourallie Kember. '" 
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~ to meet the 008t~ The question of .allocation of cost is a matter of adjust-

ment between the various parties concerned, an accoQnting adjustment in the· 
books j and how that can possibly be regarded as a matter of such grave urgency 
as to require an adjournment of this Hou~ I am completely at a loss to unde~-
stand. • 

THE HONOUlU..BLB THE PRESIDENT: Probably it will involve long corres-
pondence between His Majesty's Government and the Government of India. 

THE HONOU'RABLE SIR CYRIL JONES: It certainly would, Sir; and if you 
were to rule that this Motion is admissible in spite of what I have said on the ground 
of urgency, I should again have to take objection tQ its being allowed, on the ground 
that we are not at present in a position to discu8B it. ~ 

TBE HONOURABLE THE PRESIDENT: Does the Honourable the War Trans-
port Secretary want to say anything 1 

TBE HONOURABLE -SIR SATYENDRA NATH ROY (War Transport See«-
tarv): I do not think I have anything to add on the financial issue which has 
been adequately dealt with by my Honourable friend the Secretary in the Finance 
Department. As the. Chair said a little while ago, if a Resolution had heen put 
down, there would have been a full opportunity for the discussioh of all the issues 
arising out of the rfport. If there was a strong feeling in the House that the report 
should be debated, Government certainly would have po wish to burke the issues~ 

- and would be prepared to give a day for the discussion of the. report. But I think 
- that in that case the proper course to follow is to arrange a day by mutual arrange-

ment after the second report has been published. At the :pI"esent time only the 
first report is before thc public; the second report has still to be published. 

THE HONOURABLE PANDJ;T HIRDAY NATH KUNZRU: When is it likely-
to be purlished 1 

THE HONOURABLE' SIR SATYENDRA NATH ROY: I cannot give the date-
exactly, but I hope it will not be very long hefore it is published. But I do not 
think it will be published before the end of this 8e8Bion; 80 that, if Honourable-
Members wish to have a deJ>ate, it will have to be arranged for early in the next 
se8Bien. 

• THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: May we take it that 
in the meanwhile the Government of India will not accept the views of His Majesty's 
Government with regard to the' allocation of the financial responsibility between 
themselves and His Majesty's Government t 
. Talil HONOUBABLE SIR CYRIL JONES: We do not yet know the views of 
His Majesty's Government. 

THE HONOURABLE MR. HOSSAIN IMAM-: Will the Government send a. dele-. 
gation from India, say, of the Honourable Mr. Shava:x A. LaJ, who has been do~ 
lIP much--

THe HONOtrBABLE TlIE PRESIDENT: That is not involved in this.e 
TBliI HONOUlU..BLE MR. HOSSAIN, IMAM: We want a delegation to be sent 

to London to settle this question of allocation of expenditure between His Majesty'l!I. 
Government and the Government of India.. . 

THE HONOURABLE TJUIl PRESIDENT: The Honourable Member should 
know that I am simply concerned with the Adjournment "Motion. 

I·· beliclVc both these Motions are not in ordm:, and I therefore disallow them. 
(2) CLOSING'DOWN OF SACBlDD TliIMPLES AT KlTJfBAltERKA OF SOUTH KANARA-•. 

The next Motion for Adjournment is given notice of by the H~nourable 
Mr. Sapru :- . 

"I beg to give notice that 1 shall move tbat t~e House do adjourn to c(nlider a matter or 
urge'lt publio im~'ortance, namely, the sorit>U8 consequonoes involved in the shape of the oloaiag 

.I. down of sacrad temples and IIhrir.ea in the propoaal to requisition tbe Jands in Rumba. 
, kerka of South KanaN for mili-'ry purpoees." 
~ When were th'3y olosed down , I T.lIliI HONOURABLE lb.. P.· N·. SAPRU: In. October last. 
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TmII HONOtrBABLE THB J.>RESIDENT: You had tim~ enough to give notiee 

of 8. Resolution! 
·TRE HONOUll.ABLE MR. V. V. KALIKAR (Central Provinces: General): Is 

it the Chair's ruling that- on every important question no Adjournment Motion 
ahould be moved but a Resolution shpuld be tabled t 

, TRE HONOURABLE THE PRESIDENT: I do not My that. I am not con-
cerned with that. All that I am concerned with is to 800 that the Standing Orders 
are complied with. I have t.o follow the Standing Orders strictly and give' a decision 
according to them. 

TRE HO~OUB.A.BLE MR. P. N. SAPRU; 1 cannot give the exact date in October, 
but, as you know, we have to give about 20 days' notice for Resolutions, and the 
first non-official day was the 9th of November. Therefore, Sir, if it happened to-
\\\.fda the end of October and I got to know of it towards the end of October, I 
could not have given notice in time for a Resolution. 

THE HONOURABLE SIR FIROZ KHAN NOON (Defence Member): Sir, I 
have personally no information at all on the SUbject, and evidently it is a case of 
requisitioning by the Provincial Government, and this they are authorised to do 
under the law. If any discussion did take place here today I would not be in a 
pOsition to supply the Members with any facts unless I communicate with the Pro-
vincial Government. However, in order to achieve his object I suggest to the 
Honoura.ble Member that he very kindly sUPl>ly me with the facts as they have been 
reported to him, and he can rest &Ssured, adjournment motion or no adiournment 
motion, the case will receive my very sympathetic and best consideration. 

THE HONOURABLE MR. P. N. SAPRU: In view of what the Honourable 
Member has said I do not press. 

THE HONOURABLE SIR FIROZ KHAN N:OON: Will he kindly write to me in 
deta.il 1 

To HONOURABLE MR. P. N. SAPRU: Yee. 

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE 
TABLE 

TualWNOUBABL1I SIR MAHOMED USMAN: I lay on the table the informa-
t.ion promised in reply to parts (a) and' (e) of queetfon No. 78, asked on the 21Bt 
February 1944. 

litlllBD ow bsncro .. OJ' POII'r OD'IC" .llm R. M. B . .urn ~ er..mm. ow ora. <nncme ow 
S~DT8 ow POM OD'ICBS Aim lIIlTXBlI:a o. P08'1'8 BlILD BY KullLDlS, S2'0. 

(or The total DUDlber of Inspectors of Poet Oftlcee, Heed Clero to 'Superintendent. of Pen 
Oftices and ln8pe ctors, Railway Mail Service, in India is US ; out of whioh 91 are lrIualimI. 'U 
Hindus, 12 Indian Christiens, 13 Sikhll, none of the Scheduled c1aaeee, and IS Anilo.lndians. 

(e) In the Income.Tax Department, recruitment of Inspectors is ordinarily ~ from 
-outsiders. In exceptioDal ~, reCruitment to the Inspectors' grade is "lao made from the 
~~l ranks. In the .Co.operative (Local 9overnment) Department, Inspectors are recruited 
ed,her direct or by I16lectlon from Sub.Inspectors employed by the Co.operative Union or from 
Sub.Inapect:?rs of Co.operative. Industrial Societies. , 

Government do not consider it desirable to recruit Inspectors in the Poetal' and Telegrapha 
Department direct from outsiders as it is essential that th_ oftlciala should have practical ex. 
penance of the work of postmasters and posaess a detailed working knowledge of the 
departmental rules and procedure. ' 

THE HONOURABLE Sm MAHOMED USMAN: I lay on the table a statement 
. sho~ng the objects on w~ich t.he avta.tion share of the PetTol Ta.x :Fund was expended, 
dunng 1943·404, as promised III reply to part -(b) of short notice question No. 14,6 • 
uked on the 28th August, 1934. ' 



INJ'OBIUTION LAID ON TUB 'lABLB 17 
'. 8kJ1e~ ,1.o1DiA1 1h.,olVect. ofHDhic1. tlDiaitOn ,htJ,.. oJ ,,.. PBTROL TAX I'UND "'til 

_pendecl "Upi,." 'hI! 1I1f{1191.'.1944 

Objects 
CLuBS 

GnmtB.in~aid to Flying ClubB in India. . . 
Financial aasistanoe to Indian Gliding Assooiation . 

T:a.uNING. 

Ezpenditure 
Rs. 

95,511 
n,95!! 

, Training of & member of the staff of the Civil Aviaton Directorate in oertain 
subjects pertaining to Aircraft Inspection. • • • • . 226 

, ExPBBIMBNT.U .. '-Ai.roraft· • " 
Construotion and operation of the ~ind Tunnel ,;,t the Indian 1p8titute of Soienoe, 

Bangalore, for oarrying out oertaui tests on aU'OrafIi ' 
, M~laMOUI item,. 

35,1509 
156 

15,00,000 Translerred to the Grant for develop:nent of CiviiA.viatio!} (CivUAviation works). 

Grand Total 6,43,35~ • 

HIS EXOBLLlIINOY Tlll!I COMMANtlER-m-CHIEF: I lay on the table the 
information proinised in reply to Question No. 211, &eked by the Honourable Pandit 
Hirday Nath Kunzru in the Council of State on the 27th March, 1944, rega.rding 
proportion of Indian to British I. M. S. Officers in command of Hospitals in Middle 
East and Paiforce. 

(tit Proportion of Indian to British OlBoers-
Middle ElIBt Paiforoe 

Medical DivisionS . • . . • • • • 1 : 4: 2 : 1 
Surgical Divisions . . . . • • • . 2 : 1 1 : 2 
(b) Proportion of In~ to British Oflloers Commanding'Indian General and Combined General 

Hospitals- . 
Type 07 HospWl. 

Indian General . 
Combined General 

Proporlio:'-InditJn 10 B"""/t 
Middle East PaifOl'08 

4:: 1 
2: 1 4: : 6' 

, THlII HONOUBABLlII SIB SA'rYENDRA NATH ROY: :r. lay on the table the 
information promised in reply to questions Nos. 17 and 251, asked. on the 16th Feb-
ruary, 1944, and the 4th April, 1944" respectively. 

O_eio" No. 1'1 
:R.n.WA'I' FmaGa ~a lOB ON ~ BJIliI'GAL AKD Aau.x BAu,WA'I' 

Prior to 16th April 194:4, ioe when booked fromCaloutta and Rajbari to Goalundo ill. ooDSign. 
ments of 20 mauI1ds and over was obargeable at quarter parcels rate and in quantities below 20 
maunda at half parcels rate. Since 15th April, 194:4 however, it is ohargeable at Quarter paraels 
rate irrespective of weight. The chargeable distanoea as also the freight rates per maund for 
ioefrom Caloutta and Rajbari to GoalUDdo by paaaenger train prior to 15th April,J94:4: and 
subsequent to that date are 88 under :-

Station from 

, Caloutta 
Rajbari .-

Oalcutta 
~ Rajbari • 

Station to . Distance Rate per mMlDd 
Prior 10 16'" April 19~4 

Goalundo 
Goalundo 

• Goalundo 
• GQalundo 

Miles 
155 

9 

From 16'" April 1944 

MiIea 
11515 

9 

For oonsignments For oonsigruneata 
ofleas than of 20 mds. &; • 

20 mds. over 
.. &S. A. P. &S. A. 11. 

1 2 6 0 9 3 
0.3 0 0 ',I 6-

Irrespective of weight 
Re. A. P. 
093 o 1 6-

-This rMe is subject to a miniinum oharge of 3 amIaII per parcel. l ,NoTB.-In addition to the above rates an inonaaed oharp of 4 amIaII per rupee OD the l freight is levill(i. 
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QueaCion No. 2S1 

C'&&m:D8 IN 2'Bll: B. & N. W. R. AND R. & K. R-
(G) The present Cashie1s are employed on Contract basis, the contracts being terminable •• 

Ii:.: months' notice on either side. 
(b) and (0). The Bengal and North Western Railway Zone contract has been with the family 

of the present Contractor for three generations ; . 
On the Rohilkhund and Kwnaon Railway Zone the. present Contractor succeeded his father 

as a Ca~hier in railway employment. "'Sinoe 1927, however, hCl has been working on a. oontraett. 
basis. . 

(d) These Cashiers are not hol4ing any posts and are doing cash and pay work on • oontract 
baeis. The qu"stion of invit~cation for posts does not arise. 

(e) No. The question of for tenlIers WBII considered and dropped as it Willi 0011· 
·lIidered undesirable to disturb the existing arr~enta. , . 

THE HONOURABLE: MR.-H. C. PRIOR: Sir, a statement showing the in· 
formation required ill respect of the years 1940 to 1942 promised in reply to Question 
~o. 215 asked on 27th Ma.rch, 1944, is placed on the table oftbe House. Informa.tioJl 
m respect of the year 1943 will be placed on the table of the House Shortly. 

\ 

Al"e,ag8 Dally Wages in December 1940 
COAL FIELDS 

. Bengal Bihar 
Baluchis- (Raniganj (Jharia 

tan coalfield) coaltl.eld) 

Central 
Provinoea 

(Panch 
ValIey 
~e1d) 

Punjab-
• 

Rs. A. P. R8. A. P. R8. A. P. Rs. A. P. RII. A. P. Rs. ' A. P • 
U~nd 

Overmen and SirdarB 
Coal cu'l;ters 
Loaders 
Skilled labour 
UDSkilled labour 

196 
126 
1 1 0 
129 o 15 3 

146 

136 
099 
o 11 6 o 13 6-' 
080 

Op6n workingB 
Overmen' and Sirdan 
Coal cutters '. 1 3 0 

16" o 14 3 
Loader. "-
Skilled labour 
Unskilled labour 
Females 

Burj/JC6 
Clerical & Supervilling Staff 
Skilled la.bour. • 
Unskilled labour 
Females 

• 
Urulrsground 

Overmen an.t 8irdars 
Coal cutters 
Loaders _. 
Skilled labcrir • 
'Onskilled labour 

Open working' 
evermen and Sirdars 
Coal cutters 
Loaders .- I' 
Skilled labour' . 
Unskilled labour 
Femalee 

81111-

o 14 9 
o 15 9 
o 14 6 
083 

1 14 3 
o 14 6 0 8 9 o 13 . 0 0 8 9 
P 11 0 

169 
10 6 
100 
liS o 13 9 

1 IS 6 
• 1 3 6' 

o 15 0 
110 
o 14 9 
089 

1941 

1 15 9 
o 10 6 
099 o 11 3 

173 

o IS 0 

Clerical & Buperviaing itaft' 
Skilled lallour. • - . 

1 14 6. 
o 14 3 
011 6 
'0 8 3 

o 10 S 
t'nikillrd labour o 10 3 
Femalee • 

... 

130 
089 
o 7 6 
o 10 0 
070 

o 11 9 
070 
o 7 3. 
079 
070 
o 4r 0 

103 
093 
063 
o 4r 0 

120 
093 
080 
010 6. 
073 

o 12 .6 
086 
079 o 9 .. 6 
066 o 4r 6 

123 
096 
0·0118 6 o 11 6 
079 

1 14 9 
099 
066 
093 
069 
053 

136 
OW 9 
o 7-3 o 4r 3 

120 
o 10 0 
090 
o 11 9 o 8 a 

o 15 4) 
098 
0'8 0 
093 
069 
o IS 6 

109 1 4r 0 
o 9 '6 0 11 0 o 6 -6 ' 0 7 6 o 4 8 .0 IS 0 

1 1 6 
014 0 
o .7 6 
099 
079 

o 14 3 
o 11 0 
o IS 9 
089 
o () 3 
'0 3 6 

110 
099 
063 
040 

130 
o 14 3 
079 o 10 8 
076 

1 S S o 10 3 o 7 S 
079 
056 
026 

103 o 10 6 
06.6. 
040 

1 6 () 
o 14 3 
o 14 a o U 6 
o 6. IJ. 

o 9 3' 
060 

o 11 8 o 13 3 
089-
o 3.0 

1 4r 0 o 14 8 
014, It 
012 0 o 8 IJ. 

015 6 
070 

o 18 6-o 12 9 
08& 
4) 4 3 



STtTEIrIENTS, BTO., LAID ON' THE TABLE • it' 
Average DaiIJ "'ages in llecember 1912 

COAL FIELDS 

Bengal Bihar Central 
Baluohis· (Raniganj (J'hari!lo . Provinces 

Assam . tan ooa.l1ield) ooalfield) (Penoh Punjab 
Valley 

coa.lfield) 

Undergyound Rs. A.. P. Rs. A.. P. Rs. A. P. RS.4. P. Rs. A. P. Rs.4. P. 
Overmen and Sirdars 1 12 9 2 2 9 1 3 6 1 3 3 1 4. 9 1 12 0 
Coal cutters 

~'!.'- 1 3 9 1 10 9 o 10 9 011 0 o 15 9 1 5 0 
Loaders • 1 2 9 1 10 6 0 .9 J o 10 0 0 9'9 1 3 6 
8kiiIed labour 1 5 3 1 0 • 011 6 o 12 8 011 6 1 9 0 

. Unskilled labour 1 1 8 1 1 0 0 8 0 0 8 9. 0 8 O. o 10 3 .. 

• Opm.vorWtag. 
Ovennen &lid Sirdars 1 8 0 ·1 7 3 o 15 9 1 2 0 1 3 0 1 4: 9 
Coal outters OU 9 o 10 Q 012 9 
LoaderS 1 1 0 0 6' 9 0 8 8 0 7 9 1 3 9 
Skimd labour 1 2 3 012 0 , 0 13 3 ·0 10 6 o 10 6 013 3 
Unskilled labour o 15 9 011 3 0 7· 9 0 6 3 o 10 0 
Females • o 10 6 O' 6 6 0 6 3 0 4- 9 

SurfGC6 
1 9 1 2 9 1 1 3 Clerioal & Supervising stafF 2 2 9 1 8 0 1 2 6 5 

Skilled labour. . 1 2 6 1 0 0 011 0 012 0 011 6 1 1 0 
. Unskilled labour o 13 6 OU 3 0 7 3 0 8 3 0 7 6 011 3 
Females 011 0 0 4- Q 0 5 3 0 4. 6 0 4. 3 

PriM per ton 01 COGl at pil h.ea-u . 
Year 

1940 9 1 0 6 7 0 3 10 0 3 5 0 3 12 0 5 4. 0 
1941 9 I) 0 7 7 0 3 13 0 3 6 0 314 ·0 li 5 0 
1942 10 0 0 13 12 0 4.8 0 4. 3 0 li 8 0 13 6 0 

I 

THE HONOURABLE MR. R. N. RANERJEE: Sir, I lay on the table a state· 
ment giving ~he further information promised .in reply to the Eupplemcntary to 
Question No. 114 asked on the 29tJ! February, 1944. 

t>BTBNTION OJ' MR. SURBSH V A.IDYA. 
It is estimated that the numoor of Indians who have be:m oa.lled up a, o:>n~()ript.d and have 

performed military service sinoe the beginning of the war iii! ab~ut 103. 

THE HONOURABLE MR. RAM CHANDRA! I lay on the table the informa· 
tion promised in reply to Question No. 115, aaked on the 29th FEibruary,1944. 
APPoINTKIINT OJ' A EUBOPE4N J1lU( AS AOlllNTB ro:a THill PUROHASE OJ' GVNNY AND ~PlIITJWII 

. roR MAtIlUTIUB. 
It has been aaoertained that the Government of Mauritius have, at the request of the 8IIpl' 

millers.in the bland, bulked their orders for gimniea with a single firm in Calcutta in erder to 
faoiJitate imports. It is understood that this firm haa entered moo a voluntary agreement .with 
other imPortant established llhippers to Mauritius about the sharing of their remuneration. 

As rega.rdll Saltpetre, the report that the Government of Mauritius have appointed a Europea.n 
firm as4iheir BOle buying agente for aa1tpetre is incorrect. During 1943.44, two firms, inoluding 
one Indian firm, "'ere granted lioenoee for the export of 500 tons of aa1tpetre each to Mauritius.' 

STATEMENTS, ETC., LAID ON THE TABLE 
THE RONOUR~BLE SIR SATYENDRA NATH ROY' (War Transport Seere-

ta.ry): Sir, I lay on the table copies of the following Notifioations:-
. (1) Notitkla.tion issued by the Chief Commissioner, Delhi, No. F.-l~ (36)/44:. 

General, dated the 28th August, 1944, relating to the Delhi Motor Vehicles Rules, 
194:0. . 

(2) Notification issued by the Chief Commissioner, Coorg, No. 113, dated the 
8th Ma.y, 1944, amending the Coorg Motor Vehicles Rules, 1940. . 

I (3) Notification issued by the Chief Commiseioner,British Baluchistan, 
No. 244j35·4:0jMV., da.ted the 21st February, 1942, amending the British Baluchi. 
stan Motor Vehicles Rules, 1940. . . 

(4:) Notification issued by the Chief Commissioner, British Baluchistan, 
No. ·h{.1/18.flfM. V., aatedthe 1'J11h 'November, 194:3, ·.menc:l:ini the Britilh 
B"hiat&n 'VAi.'l\ulee, ·'1949. 
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OJ'll'ICE OF THE CHIEF COMMIsSIONER,- DELHI 
NOTIFICATION 

No. P. IS (36)/44.Gmeral, dated Delhi, t1wJ S8,,. Augufi, 1944 
In exercise of the powors.conferred by sections 21 and 41 of the Motor Vehioles Aot, 1939, 

read with the notification of the Government of India in the Department of Communioations, 
No. R. 60, dated the 28th June 1939, the Chief Commissioner ot Delhi, is pleased to make the 
following rules, the same having been previously pu~lished with his notification No. F. 12(36)/ 
"·General, dated the 6th July, 1944. 

Rulaa 
1. Not.with~ding anything contained in the Delhi Motor Vehicies Rules, 1940 no fee ahaU 

be oJ-.argl'd for thl' .issue or alteration' of ("ertificates of rsgistration relating to m·;tor vehicles 
which are the property of the High Commissioner for Australia in India or any of his secretaries. 

2. If the High Commissioner for Australia,jn India or any of his secretaries have paid or BhaU 
hereafter pay a fee for the issue or renewal 0(' a licence to drive a motor vehicle or for under· 
going a test of competency to drive, the fee shall on his application be refunded·to him. .. 

. A. V. ASK\VITH, 
OlKe! Oomm.iuicmtr, DelM. 

THE .CHIEF COMMISSIONER OF COORG 
NOTIFICATION 

No. 113, doled MM"CMG, elK 8eA MCl1/, 1944 
In exercise orthepowers conferred by section 68 orthe Motor Vehioles Aot, 1939 (IV of 1939) 

and the notificatio.i'l. of the Government of India, Department of Communioations, No. R. 60. 
dated the 28th June 1939,·the ChiefCommiaaioner is pleased to make the following amendments, 
to the Coorg Motor Vehioles Rules, 1940, issued with his notification No. R.F. 43/121·39, dated 
the 26th March, 1940:- . . 

1. For Rule lIO(c) of the said Rules, the foll0wins shall be substituted, N. :-
" 50 (c) The holder of.a permit shall cause Part B thereof, or the Temporary Permit as ~h • 

• 1)888 may be, to be carried on the vehiole. It shall be produced by the driver for inspection ob 
. demand made at any reasonable time by any authorised person." . 

2. In Part B of the FOflIl P .St.S. a~ded to the said rules for the words .. 8UTQ!llary to be 
exhibited on each ,ebicle .. the worde • IIU!IUll&ry to be carried on each vel!iole .. ah&ll be sub. 
stituted. 

3. In Part B olthe Forma P .CO.P. &; Co.S. appended to the laid rules for the words "1IlID.dJ&r1 
to be exhibited on the vehicle .. the worde II IIU!IUll&ry to be carried on the vehiole .. abaIl be. 
subst.itutecl.. . 

4. In Part B of "Form P.Pr.C. ap~ ·to the said rules for the words " summary to be 
. ezhibited on each vehicle .. the words • 81lJDln&ry to be carried on each vehiole .. ahaJl be sub-
.\aituted. 

K. CHENGAPPA, . 
01Kej O~. 

CHIEF COMMISSIONER OF BRITISR BALUCHISTAN 
. NOTIFICATION 

No. S44/3S.40/M.V. dated Quetta, 'M '1.' Febru.ory, 194' 
In e~ereise orthe powers oonferred by section 68 (2) (Z. A) of the Motor Vehioles Act,19B9 

(VI of 1139), the Chief CommissifmBr of. British Ba1uohistan is pleased to direct that the 
following addendum ah&ll be made to the British Baluohistan Motor Vehicles Rules, 1940, 
published in the Notification No., 347fM.V:, dated the 1st April, 1940 printed at pages 8'1 
to 982 of the Gar.ette of India, Part II·A, dated the 27th April, 1 ~40 :- .• 

Addendum 
In Rule 4, .17 add tbe following -as Clause • C '. .. . 
II '!hat-if and when required, mails will be oaRied at such rates as may be fixed by the 

Provincial Transport Au~ority in oonsultation with the Postal Authorities ooncerD8d. ... 

I' 

By ·order of 
Bebre1at71 .0 'M ApaI eo eM 

Qovemor lhMral. IJnd O"N! • 
Oommiuioner in Bal~n 

(Polto. Depor'''''''')' 

THE RON~LE THE CHIEF COMMISSIONER FOR BRITISH BALUCHISTAN ~ 
NOTIFICATION 

No •. '441/18.41/M. V., cloIad Quetta, 'M WI. NotJemb«o, 1943 ' 
In ezeraiBe of the powers oonferred by 8eotion' 64 read with Section 88 of the Motor 

V,mclea Act, 1939 (IV of 19311), the Chief Commiasioner of Britieh B&luchiatan is p18MBd to' 
direct. thf,t the following.llm8Ddments shall be made.to . the Notifioaticiil No. M7/M.V •• 

• 



o STATBJBNT8, BTC.~LAID ON 'l'BB TABLa 21 
dated the let April, IHO, printed at pasea' 84:1 to 98! of the GuetM of India, Pan U·A , 
dated the 2'1tb April, lHO:~ • . 

Ammdment8 
After rule 5·60 of t.he British Baluchista.p Motor Vehiclea Rules, 1940 the fonowing headiDg8 

and l'U~ 8hall be inserted, namely:-
Speei4' Bu," appliCGble to gtU producer. ,""olW in motor whicleB, 

11·61 DefiftiHon.-For the purpol8 of rules 5·62 to 11'82, the term "producer" means the 
whole of the equipment necesaary for the generation of producer pa and ita '!tilizat.ion in the 
qine of a Motor Vehicle. ' 

Begulatum. oj &M ",. oj fJf'OIltu»r •• 
11.62. (0) Ewry producer fltted to a Motor Vehiole on or after the let July. 1943. aball be 

of a Model approved by the ReIPetering Authority. 'Every IUch producer aball Uhibit in a con.-
piouous pJ&oe on the generator. plate .mowing, in addition to the manuf...,t,urer'8 name and aerial 

. number. the mark ... may be prescribed and B8Bigned to the model by the Registering Authority. 
(h) A:pprotIIJl oj mocfel.-Every manufaoturer .eking approval for a producer model sb8l1 • 

IUbmit in duplicate to the Regiatering Authority. speoifioatioll8 and drawings (which'should be 
blue prints or photoetat copies) of the model he propoees to manufaotlJl'e. together .with .. aopy 
of the inBtructioll8 for operating the producer. The thioa- of the metalllheets 1l8ed in the 
OODBtruotion of the various partB of the producer aball be stated in the specifications. The 
manufacturer shaD also give an undertaking in writing that he willllUbmita producer of that 
model t() a board consisting of the Inspector of boilers, factories and elecmoal installation in 
lIfluohiatan. the S. O. M. E .• Quetta Arsenal and the Deputy Superintendent of Polioe, Traftlo 
Quetta and also to produce a bus or lorry flt*ed. with a produoer of that model at .,uch time and 
place and for auch tests including a road test of not 1_ than fifty mUes continuous run as may 
be determined by the board. No modification sbaJl be made by anyone in an approved model 
except with the approval of the board. The board may aubject the moc:Wloation to suoh test 
as it thinks necessa.ry before approving it. 
. 5.63. S:pecijicolionB.-General.-No producer model ahall be approved un1eaa it satiat1eB the 

provillions of theee rules and eVery producer fitted on or after the 1st September, 1943, shall 
be fitted in accordance with these rules. -

5.64. Material oj ~.-A11 materials used in the construction of the produoer. exoep t 
any compoJlent parts thereof that may be expreesly excluded by the manufacturer in his 
guarantee, shaD be suited to the load of the -.. ehicle in which it may be installed and the tempera-
ture. chemical and other conditions under which it may be used and shaD be IIUCb &8 will laet 
under reasonable conditions of operation and maintenance for not lees than two years. 

5.65. Duign.-Generol.-The producer shall be of simple design and construction and shall 
be capable of being installed in a vehicle in such manner as :-

(I) Not to interfere with the 8teering and road safety of the vehicle, Or with the driver's 
range of vision including his view to the rear throU£h the driving mirror or wW1 any signals or 
signalling devices required under the provisions of the Act and these rp1es ; and 

(U) Not unduly to impair. the pay load apace and the weight di8tribution of the vehioles. 
5.66. Weighl.-'-The weight of the producer shall be the minimum having regard to the 

requirements of strength. rigidity, reaiatance to high temperature and corrosion, and to the type 
of the vehicle to which it ia to be fitted. 

5.67. Hopper c~.-The effective capacity offuel hopper ahaUgive the vehicle anoperat. 
ing distance of not 1_ than 110 miles Without recharging. 

5.68 . .d.ccuBibiluy.-The producer shall be designed with a view to at.ce88ibility and eue 
bf maintenanoe, c1eanibg charging and ash removal. Provision for drainage shall be made wh8ftl . neceasary. • . . ' 

- 1i.6tl. F':tfi-All installations, connected with the' producer shaD be aecurely fixW. The 
insta1Ja.ti~, ~ form .. IIing1e inflexible unit but shall be connected with flexible coupliDp 
at appropnate porota to relieve intermediate streaaes. . 

6.70. (a) SoJetll.-The manufactlJl'er shall take precautions in the manufaotlJl'e ofproduoers 
- to enaure safety with special regard to risk from fire. gas poisoning and blow back 

of hot charcoal. 
(b) All equipment and piping sbaJl be free from gas or Air leaks. 
Covera of the furnace and gas tiltera and cocks and packinga 8hall be air tight. If a generator 

vent pipe ie fitted, the pipe shall be connected directly to the fUl'Il&08 or shall branch from a pipe 
&8 near as po88ible to tho furnace. If an _pe numel is provided for use during t.he air-blowing 
operatbns, t,he pipe shall exhaust above the roof level. 

(c) Exposed surfaces at high temperatures 8httll be acreened agaill8t accidental contact. 
(d) The compartment containing the generator shall be lined with asbestoil or other heat. 

resisting material riot 1ess than a quarter inch thick. 
5. ~ I. Oo.:pacity oj cleaner8.-The generator and the oleaning system 8hall be so designed that 

they Will operato for not less thon 40 miles without requiring attention or cleaning. 
~ . 5.72. (a) Piping.-All piping shall be of substantial and gas tight construction and provided 

With such joints u.s are neoeesary for tho effective maintenanoe and repair of the vehiale. Every 
joint or weld shan be strong. 

~ 
(b) Pipe fittings shaD be made of mild steel iron or copper sheet having a thbkness not less 

than_l~.BG (0· 049in.) or of 22 gauge G. I. piping ~d shall be of gas tight coD8truction; Flanges 
.~ plpuig Ihall be oonstructed from metal p.late of minimum 'hiclQle88 1/4 in. Cooling piping for 

wyere IhaU be 3/8 in.inWliaI diameter. . , 
, . 
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1i.78. Paiming.-All parte of a producer, except those exposed,fie) bightemperaturee ahaU be 

, JUitably painted and parte e~!to high temperatures .ball be painted with a .. tilfaotory hea~ 
resisting paint. 

6.74. (a) Loy-ota.-The whole of the prOducer Mali b9 installed either outsi(h or under. 
neath the body of a vehicle. If the construction of the body of the vehiole is BUch that &oms pan 
of the Froducer Mould be inside the body of the vehicle such part shall be oovered so as to prevent 
any ill effect from gas leakage or inconvenience due to eXC8II8ive heat. 

, (b) A public service vehiole may draw a trailer ustld solely for the oarriage of gas oontainers 
supplying, or plant or materials producing, gas for tbe propulsion of the engine of tbe drawing 
vehicle. 

6.75. (a) Location oj generolor.-In the case of Stage Carriages tbe generator of tb'3 produoer 
shall be located at tbe rear in such a position as to cause as little interference as possible wi~h the 
weight distribution. In the case of a goods ve~cle, the generator of the producer may be looated 
.eitber at the rear, as prescribed for Stage Carriages, or at the front. Ifth", gdn3rator is located at 
tbe front, it shall be fitted btlside the driver's _t, inside the driver's canopy in such a position' 
88 not to int~rfere with visibility or signalling. 

• (b) The generator may be stayed or strapped to the body to provide rigidity but shall be 
kept away from any part of the body by at least three inobes. 

5.76. Localirm oj Juel tank.-If the generator of the producer is fitted at the front of the 
vehicle:- • 

(i) The generator shall be mounted in BUoh a position that it shall be at a minimum distanoe 
of 2 feet from IIllJ' petrol tank or piping, if tbe tank is looated inside the bqdy of the vehicle. it 
mall be effeotively insulated, and , 

(ii) the fllling spout and any other opening sha.ll be located on the opposite sid~ of the vehicle. 
to the generator and not leSs than 4 feet awa.y from the gt"nerator; a.n,1 

(iii) where an a.uxiJiary fuel tank with gravity feed is fitted, the capacity of such tank shall 
not exceed, one gallon and it shan be located in the front portion of the vehiole as far awo}y from 
the generator 88 practicable. 

6.77. Dimen8ion.t.-·The overall dimetlBions of the vohicle with the producer- inshlled. shiill 
not exceed those pennitted under the rules. 

5.78. CkonIlf'8.-In.ttallation.-Cleaners using solidfilt.er material shall b9 installed on the 
vebicle in BUch 8 manner B8 to allow efficient and convenient packing of the filter ma.teriBl. , 

'5.79. Cleorance.-The road clearance a.t the bottom of the furnace sha.ll be not less than 12 
inches when the vehicle is unladen with the hopper full. 

11.80. (8) PvrJomtoflCtl.-Starting tut.-The vehicle shall be capable oC moving on gas alone 
in not more than thirty minutes from the oommenoement oC the itarting proCle88. For the 
purpose of test. the engine and the producer ehall be cold at the beginning of the prooess. 

(b) Speed.-The vehicle shall be capable of maintaining the following speed, when running 
on gas alone. on level roads:- , 

(i) Stage Carriagell. IOaded-25 miles per hour. 
(ii) Goods vehiole not being a heavy transport vehiole. Loaded-22 miles per hour. 
6.81. (a) Impedion.-Wben a vehicle which has already been registered is titted with a 

producer. it sball invariabl~ be inspected and tested according to these rules before tbe alteration 
ill recorded in the certificate of registration under section 32 of the A.ot. 

(b) All public service and goods motor vehioles fitted with gas producers shall be liable to an 
~ction quarterly by the MotQr Vehic.le Sergeant inoluding a road test oC not 1_ than 25 
miles. • 

6.82. General provi.9ions.-All produoers including those fitted to vehiolea before the lit 
September 1943. shaUbe of such construotion and so fitted as to provide adequate satisfactory 
protection against ~r of damage or injury arising from fire gas poisoning or oontact with 
ezposed surface at high temperature. ' 

• Byorder. 
H; D. RUSHTON, 

8~etory to 1M OAul Oommierioner '" 
BrtNA~. 

THE HONOURABLE SIR CYRIL JONES: (Finance Secretary): Sir, I lay on 
the table a copy each of the following Reports. and Accounts in accordance with 
section 169 of the Government of India Act., 1935 :_ . 

1'. Appropri~tion Accounts (Civil). 1942.43 and Auc:Ut Report, 1944. 
2. CommerCial Appendix to above. 
3. Finllnce Accounts, 1942.43, and Audit Report, 1944. 
4. ApP!opriation Accounts (Railways), 1942.43. parts I and n. 
S. Capital statements, Balance sheets. etc., of State Railways. 19~.43. 
6. Balance sheets of Railway collieries and statements of a.ll·in coate of coal \' 

1942·43. ' 
7. Rl!oilway Alldit Report, 194.4. 

, ' 
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,8. Appropria.ticm AccOunts (Defence Services), 1942·43.' 
9: Commeroial ~l?pendix to above. " , , . 

10. Audit Report, Defence Services, 1944. 
, 11. Appropriation Accounts (P. & T.), 1942.43 an4 the Audit Report, 1943. 

12. Petty corrections and first li8t of correction to Appropriation' Accounts 
(Civil). " , ' 

.l3~ Corrections to Commercial Appendix (Civil). • , 
14. Corrections to Appropriation Accounts (Railways), parts I and II. 
15. Corrections to Railway Audit Report. 
16. Correotions to Appropriation Accounts (P. & Try 

THE HONOUWLlII Sm. JOGENDRA SINGH (Education, Health and Lands 
:Member): I lay on the table copies of the Notification of the Government of India 

, in the Department of Education, Health and Lands, Nos. F .. 16·3/43·A., dated the 
28th March, 1944, and the 17th July, 1944. __ -

Oopy oj Noti.fico.tion (.Agriculture) No. F. 16"3/43 • .A, dat«l the 28'" Mareh, 1944 

In exercise of the powe1'8 conferred by sections 4A and 4D of the Destructive Insects and 
Pests Act, 1914 (II of 1914) the Central Government ill pleased to prohibit, with effect from the 
1st May 1944, the transport'from the Province of Madras to any other Province of any of the 
article. specified in tho First Soliedule hereto annexed (be~ artic~ which are likely to carry 
the dOlltructive insect known &s I~& Purchaai and thereby cause infection ~ crops)-

(a) by letter or sample post, or by air; or 
(b) by'road, except by such l'Outes &8 may be specified by the Govemment of such other 

Province; or ' 
(0) by rail or inland steam vessel, unless the consignment ill accompanied by a certificate in 

-the form set out in the Second Schedule hereto annexed and signed by the Entomologist to Govern. 
ment, Madras, Coimbatore, or 'such other officer all thll Director of Agriculture, Madraa, may 
authorise in this behalf. - , 

Artiolea to which this notification applies 
1. The following plants (but not the fruits thereof), namely Sophora glauca, Silver Wattle 

~Acacia.dealbeta), Black Wattle (Acacia decurrens and Acacia millissima.), Australian blackwood 
·(Acacia melanoxylon, Broom (Cytisus scoparius) Ulex europaeus. Potato ,creeper (Solanum 
Jaaminoides, Solanum Seaforthianum and other climbing Solanums), all citrus species ineludina: 
,all types of orange, lime, lemon, pomelOl! and grape. fruit plant, apples kall pyrus specieS), ail 
Euealyptus species including Eucalyptus sp8ctabilis and Eucalyptus glauca, Rhodomyrtus 
"tomentosa, Hyper~cum 'mYllOrense, Dodnea/Bandedu (Telugu)/Aliar (Dodonea Viscosa), Berberis 
'tinctorij\, R080 (Rosa species), Gaultheria fragrantissima. Raspberry, country pears, Bongain. 
'villca, Verbena, Magnolia, Pepper, Tea, Caauarina. ' 

2. The following 'plant materials, namely :-,Buds, Cuttings, Scions, Grafts, bulbs, leaves 
'(but not, manufactured tea, seedlings, tubers, and rhisoJries' of the plants specified in clause I. 

3. Any articles used in packip,g or wrapping up any of the plants or plant materi,," menf!ioned 
,above. " 

'1lrB SBOONI) SCBBl)llLB • 
Form of Certificate 

This is to certify that the living p1antlltplant materials included in the conllfgnmont of which 
:particulars are given below were thoroughly examined bn ........•.•. (date) by. ' .......... . 
(name and designation of official) a duly authorised official of ,the ............ (name of the 
Department) and that the consignment including th, packing covered by this certificate haa been 

.adequately treated and fUDiigated with hydrocyanio.acid gas immediately prior to insJ;ection and 

.made free from Living Ice~ Purohasi. 
Date o( e:tarnination and fumi8&tion ...••.•.. , ............. : .•.•.........•. ~ ...... . 
Particulars of, consignment ..•••...•.••..•••••••..• , •.•.•.•.•....•....•. ; .•.....•. ' .• 
No. and dellCription ~f paokagea .••. : .••••••..•. ' •••.•••••.•••..••.•....•....•..••••• 
Distinguishing DJal'ks •.••••• " •••• " •••••• , •••••••••••••••• , •••••••••••••••••••••• 
Descript.ion of livinjj plan_ or pIant maMriaJa .•.••.•.•..••..••... ' ......•.... ' ...•..••• 
Exported by •...........•...........•.....•••..•..••••.••......•....••..•••••••• 
N&h1e.and addreaa oOf the ·consignee •.••• '; •.•• , ••••••••••••.•••••••••.•••••••••••••• 

. , , - Signature of certifyU;g authority 
Deeignati~. " 

The above oertifloate .. hould be ligned by the Entomologlat. to Government, Madras, Coimba • 
t~~.~ ~ other 0fB0er .. ~ be.~ by the DiI'eotOr ~A.8ri~~: '~'!11 tllie ,_. \ ... 
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001'11 oJ Nonji«lWm (AgricuUure) No. F. I6.8/18-A, dGIed lIIe 1'1111 JUlfI, 1914 
In exerciae of the Powers conferred by aection 4A of the Destructive Inaectl! and Pests Aot 

1914 (II of 1914) the Central-Government is pleased to direct that the followmg amendment. 
&ball be made in the notification of the Goverrunent of India in the Department of Eduoation. 
Health and Landa No. F. 16-3/43-A, dated the 28th March 1944, namely: 

For olauae (a) of the said notification, the following clause shall be 'substituted, namely :-
.. (a) by letter, sample or parcel pollt, or by air or .,.; or" • 
TuB HONOUBABLmMa.· RAM CHANDRA (Commerce SeCretary): 1 II\Y 

on the table copies of further amendments to the Insurance Rules, 1939, published 
with the Counnerce Department Notification No. 597·1 (4)/43, dated the 12th 
February, 1944. 

DBPABTIIBIT OJ OOIl'MERllJll 
NOTIFICATION 

IN8l11L&.NOB 

• StmlG, the IBth FebrtuJry, 1944 
Bo. 59'7-1 (4)/a.-In exeroitle of tpe powers con!erred by lIUb·aectiona (1) and (2) of aeotioD 

114 oUhe InllUl'&Jlce Act 1938 (IV of 1938), the Central Government is plealed to direct that the~ 
following funher amendments ahall be made in the Inaurance Rulea, 1939 the same having been 
previoualy published 88 nquired by sub-aection (1) of the &aid aeotion, namely:-

1. In the said Rulea or sub-rule (3) of rule 10, the following &ball be substituted, namely .. 
!' (3) The Bank &ball publiah 88 /!bon aa may be after the lilt' January in eaoh year iu such,. 

m&nner 88 the Central Government may direct a lillt in Form IV of deposita made wit.h it under 
the Act, 88 at 31st December of the preceding year". 

2. In the Formuet out,in the Bchedulto &nnexed to the said Rulea,for Form IV, the follow. 
ing Form shall be substituted, namely, 

"FORM IV. -
(See Rule 10.) 

IMl oJ deporitB under the '""",ranee Act, 1938, held ,n the CU8kHiy oJ the Ruerw Bank 01 
India on the 818t Decembe", 19 

f 

Total book 
!Loan or nature Name of Ta.ta1 face value of 

Depositor of deposita Amount value Cash Securities 
and cash 

... . 
B. R. ZAMAN, .Toint Beoretary~ 

To HONOUB.AB~ MB: RAM CHANDRA (Commerce Bec~tary):· 1 lay .on 
the ta.ble copieMlf a fU.rf.her amendment of the Insurance Rules,1939, published ~ith 
the CoDUperce Depertment NotifiCjt.tioD No. 597·1 (6)/43, dated the~rd June, 19U. 

DEPABTIID'f OJ COIllDlUlB 
NOTIFICATION 

lNiroB.UICE 
New Delhi, the ard J"ntt, .1914 

Ko. 597-1 (8)/48.-In exercise of the powers conferred by sub-sections (1) &nd (2) of section· 
114 of.t!e Insurance Act, f938(IV of 1938). the Centra.l Government if pltoaa8d to direct that the 
f01l0~lng furthe~ amendmen~ shall be made ~n the insurance Rulea, 1939, the same 111wing been 
prevIOusly published as reqwrsd by Bub-section (1) of the lIo.id section, namely :--

For rules 3 and 4 .of .the l18.id Rules the following rule .ahall bo Bu\1stituted n8~Jy :--
.. 3. Any persou Blgrung as actuary under the Act ahaD be .a Fellow of tlle Institute of' 

Actuaries London, or a Fellow of the Faculty of Actuaries in Scotland; PROVIDED that where 
application is made to the Superintendent of Insurance and it is shown to'hill IIStisfaction that 
the-employment of an Asaociate of Buch Institute of Actuaries or of such Faculty of Actuari4!ll, or 
of any other porllOn having actuarial knov .. ledge for any specified purpose is expedient in order to 
enable an .insurer ~r a provident aoeiety to carry out any ~f hia or its o!Jligatioll.s under the A",t, 
the Bupermtenden't of Insurance may grant the application and pe~t auoh per~n to sign ... 
actuary for the specified purpose, subject to swm couditioUII and I'OItrictiona 88 the Superinten. 
dent of lDauranoe thiDk8 a, to impoae." 

S. B. ZAMAN, .Tom' aeom.r, .. 
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To HONOU1WlLJII MIt. ;Po R . .sEN (Nominated omci&l): I lay on the table 

copies of a memorandum showing the progress made up to the end of October 194:4: .. 
on the recommendations of the Foodgrains PElliey COmmittee. 

SUMMARY OF THE PROGRESS ON THE RECOMMENDATIONS OF THE FOODGRAINS 
• . POLICY COMMITTEE 

CHAPTER 2.-STATlSTlOAL POIllTlON 
. As mentioned in the last report on the progreB8 made on the recommendations of Foodgram. 
Policy Committe~ steps are being taken ill the permanentlY'89ttbd areaB to obtain correct acreage-
statistiCI by field enumeration 88 is dOll&! in the l'8iIt pf British India. Bihar, Bengal, Orissa and 
Aseam .. 61e taking active lteps to introduce a system lomewhat like that prevailiDg in the U. P~ 
and the Punjab for reporting correct arop areaB. Experimental work is alto being done in Bengal 
and Bihar on a randomieed sample survey basis to determine both .~ ad ,yields, at leut. 
of the major food orop, N., rice. - \ 

A large scale e:a:perimentai loheme coatiDg abont RI. 90,000 in one year. 8!Uletionec;l by tiae 
Govenurient of India hBB been carried out by the I. C. A. R. to determine the yield of wheat in 
the major wheat growing districtl of the Punjab and the U. P. It hBB been estimated that thee 
technique adopted is a good one giving an error of not more than 1 per cent. Arrangements have 
been made to obtain from two reliable banIu fortnightly reports regardiDg crop and stock holding. 
tendencies in the prin...cipal producing ar888. . 

It may ~ be mentioned that at preeent all India foroCBIts of acreage and production are .. 
i8ilued in respeot of.two food crops ollly, m., rice and wheat. The viewl of the Provincial Govern.· 
mentl and Indian States have been received on the proposal to issue forecastl of khariJ food orops-. 
other than rice and are being considered by the Government of India. The question of publishing.. 
all India forecasts of rabi food crops other than wheat will a1eo be taken up shortly. . 

CHAPTER 3.~BOW MOBE FOOD CA.lIPAIGN 
1. Distribution oj improlled.~-In 1943·44 the Government of India helped. in the mul~i~ 

plioation and distribution of improved I!eed by granting loans to tho extent of Rs. 93' 72 lakhs-
and grants of He. 18·421akhs from Central Revenue/! in addition to Rs. 3·47 lakhe from the 
Cotton Fund. As a result 17·26 lakhs of maunds of improved seed were distributed. 

In 1944-45 'further finanoio.l BSBistance hBIJ been given to tbe e:a:teJtt of R.~. 75·1 lakhs as 
loans u.nd Rs. 25'51akhs as grants out of Rs. 156 and RI. 471akhs respectIVely of loans and grants. 
sanctioned from Central Revenues and 4· 34 lakhs from the Cotton Fund for the multipl!cation 
and diatribution of improved seed to oultivators on a subsidized. basis. It is expectea that 
asa result Borne 6·5 lakhs of additional nucleuB seed of rice and wheat will beiavailable ; and tha. 
18· 81 lakh maunds will be distributed to ordinary cultivJltors. As a result of these me&8Ul9!1' 
production is eatimawd to inor888e by 4 lakh tons of grains. .. 

Production of vegetable seeds of European_type vegetables has been undertaken in Kaahmi.r-
and Baluchistan. Financial 88sistance has been given to theae two &re88 and it is expected. 
that they will be able to produce 4,50,000 lha. oC suoh seed this year and to be largely independent. 
of imported seed in subt!equent years. StePB have been taken to ensure that all &al8l1 are made 
through Directors of Agriculture. Maximum pricea have alao been fiXed for these seedlt. 

2. Compos, Jrom Town reJ_.-Under a Boheme arranged by the I. C. of A. R. on behalf of 
the Central Government, on receipt of a -specio.lgrant for the purpose, ...... nUmber of;,biochemiBte. 
deputed by aU the Provinces have undergone a six-months course of training in the Bangalore 
process of compol!ting night aoil and town refuse. The trainees will inaugurate this work on these 

. linea in selected municipalities of their respective Provinces and would train others for the work • 

. The work of manUfacture of compost hBB now started in several municipalitiOll in ea.cb Povinc&. 
and it.ia expected that some 20,000 tone of such COlDpoIIt wlll be available for ~ 90wing&'of 
1944·45. Grants have &1&0 been given to the Provinoea for the produotion of comJlOtt from vase-
table wBBte. 

The use of green manure and oiloakee 88 manure h88 also been encouraged. Some 25,000 
maunds of green manure seeds have been. distributed and 91 lakh maunds of oiloakes and 9,000' 
rods. of bone meal given out to cultivators on a subaidised baeia in 1943.44. In the current year. 
Bchemes have been approved for the distribution of 28· 9 Jakh maunds of oiloakea, 40,000 maunds< 
of bonomeal and 28,000 maunds of green manure seeds. The export abroad of all kinds of 
manures (bonemenl, oilcake, etc.) has been striQUy controlled. 

3. Chemical Fertilisers.-Supplies ofchemicnl fertilisers from abroad are now beginning to 
arrive. All tbe indigenous production of sulphate of ammonia whioh could be made available 
for agricultural purposes hes been arranged to be taken over by the Government of India. The 
supplies from t.hese two BourCCA have been pooled and quotBB a8Bigned for 'various Provinces aild 
States on the pre-war consumption basis.. ' 

'I'~e question of llroducing ammonium sulphate in India ball boon actively pursued. At 
a meetm/t held in April In44 with representatives ofPJ'ovincial Governments it was prOvisionally 
df'cirled that ihe plant, for mllnuf"cturin!!, ammonium fulphate should -preferably be owned by 
Goyernment and that technical experts from the U. K. should be Il.I!ked to come out to India. and 
advise about. the nature and locstion of the necessary plenh. The technical experts ha.ve toured 
all o,'er India and their report is awaited. 

The finano~a.l ellllilistance given for manuriel'scbemea it! Re. li31lakbs uloansand RI. 27-
lalths 88 grants. The e:a:tra yield expected is about one Ia.kh tons of foodgrains. . 

. 4 .. I~ am Draifltl(le 8chemu.-In order to' bring new land under cultivation eevenl .1DOl' ~mption ~ for pumpiDg water from tube welIB and river beds have bean Iaun~ 
help IPveo to Provin_ iD II801II'iD8 priorities for the rel_e of pJU,t, equipment and material. 
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l~ ~d grants sanctioned for the cODiltructi~ and ~ of tanks, for ~e eiAkjng ~ koprove~ 
ment of surface ,wella and for the ~amation of waste lands and',fie!d embankment!!. A,ltogether 
the I08DII sanctioned for these Items oome to nea.rly Re. 63·73 lakha, the grants 88Dction.ed 
from Central Revenues to Rs. 641akhl! and from the Cotton Fund to Re. 18i lakhe. All a result 
ii is expected that a million acree of uuirrigated land will be brought under irrigation, giving :dearly 
200,000 tone of extl'6 food. 

6. J)epletion oj badia', milch and draught wUle.-The cattle poeition has beoome acute on 
aooount of increased demand for anima.ls for cultivation, transport, milk and "l/ilat. An increase 
in the production of cattle oannot be dealt with in the same way as the increased production of 
food crops, breeding being a lang range matter. It is proposed IIhortly to make some suggestions 
·to Provinces and States on this important matter, 

In the meantime the military authorities have agreed not to sla.ughter (I) all cattle under 
three years of age, (2) male cattle ~tween three and ian years of age which are used u or are 
likely to be used as working cattle, (3) cows between 3 and 10 years of age which are capable 
of giving milk, oth~ than thOse UIllIuitable for beYing offspring, and (4) cows which e.re pregnant 
or in milk. • 

(' Provinces have been asked to issue similar instructions in respect of civilian slaughter houses 
. .and to establish some meatless days in a week where possible. A nwnber of provinces have 

already introduced the latter. 
6. Iron and steel Jor ag1'icultural implements.-It hlU! been eetimated that 25,000 tons of iron 

and steel per quarter are re.quired ~ meet the mUUJ:num demands fo~ ~he whole, co~try, for 
implement. making and repair. OWing to the very difHtmlt supply pOSitIOn regardj.n~ Iron and 
steel it WIUI not possible to secure for the whole country more than 6,872 tons for the tiurd qu~r 
of 1944 and la.996 tons for the fourth quarter of 1044, of iron and steel of controlled categ~Jrles, 
in addition to some tonnages of ecrap and defective iron and stool which will become available 

'during thflRe periods. For the first quarter of 1945 a combined allotment of 25,2;1 tons of' good' 
steel and 9,020 tons of • defectives" and cuttings of different categories has been obt,nir.ed for the 
whole conntry for the purpose of (a) Agricultural Implements. (b) Consumer Good~, and (c) Un-
licensed Sales. The various Regional Deputy Iron and Steel Controllers will distribute these 
'to~ges in consultation and clo3e co-operation with the Provincial and State' Governments 
witfiin their circle!. The procedure for obtaining regular supplies in future has been explained 
,to the Pr9vincial Governments and State8 who have been requeeted t.o furnish timely details of 
,their actual requirements to the Deputy Iron and Steel Controllers in order to enable them to 
prepare correct forward estimates for obtaining the requisite qu mtities from the Priority 
Authority. 

7. Supply oj Fud and Lubricating Oil to Agriculturi8t.9.-Under the decentraliBed control 
~tem, all Controllers of Supplies are now giving first priority to fuel oil genuinely required by 
'ilgrWulturists. The distribution system is'understood to be working satisfactorily. 

8. Regulation oj Orop Production.-In or~er to get more out of the land already under cult~. 
vation llteps have been taken to ensure that of the preeent cultivated area an adequate part IS 
sown with food lUI opposed to money crops. Provincial Governments have already co.op«ated 
jn reducing the area under short-staple cotton and some of them have introduced or are consi. 
dering introduction of statutory crop regulation. 

Action for the compUlsory restriction of the acreage under certain varieties of short.staple 
cottom WIUI first token by Madrss. It provided that if cultivable land i8 not cultivaiad. it may 
be taken over for a certain period by the State and handed over to suitable persons for oultivation • 

..It was also made compulsory for landlords to keep their irrigation works in order, failing which 
the State would do the work and recover the cost from the landlords. 

Bombay also passed an Act in May 1944 to regulate the cultivation of crops with a view to 
grow more foQd, providing for the maintenance of; the existing proportion of growing food crops 
.and for guarding against diversion of aro&ll under food orop to non.food crops by preacribing a 
.minimum proportion of food crops to be grown. 

9. La.,;,t settlement l~ A8.tam.-As mentioned in the lIU!it progress report monthly report. 
were called for from ~he Government of Aisam on the progress of land settlement in that Pro. 
'Vince. These reports show that the total area newly settled during the period September 11143 
to the end of August 1944 is 111.114. In addition to this, old encroe.chment~ have been regularised , 
-by granting aetUement on 7.358 acres. " 

10. UndermiUing oj Riee.-It was reported in the last progr6811 report that most province 
cand State8)lad followed the example of the Madras Government and had bsued orders making 
.compulsory the undermilling of rice. Certain other Provincee and Stare, have followed suit 
.rter the said'report. At p~nt undermilling is enforced, in Madras., Bombay, C. P., U. P •• 
Bengal, Bihar, Assam, OmRa. Baluchistan and Coorg. ' 

11. stor,u Jor Rice MiUa.-A committee has been formed consisting of representatives of 
3 ~8, whICh are among the largest importers and manufaoturera of rice mills machinery in 
India to advise the Food Department on the best method of seouring and distributing spare parts 
for rice milla, indents for which were colleoted from all Provinces and Btat6!l. These Committee 
.met on 16th September 1944 and it. various recommendat;OJl8 are under examination. ' 

In the meantime provision i~ being made for the importation of rice mill machinery and ,pare 
'Parts from the United Kingdom and North America in larger quantities. 

CHAPTER 4.-EuoaTS .om IMPOBT • 
.&'~.-There baa been no marked departure from the decIa.red policy of the Government 

'Of.1Ddia db .regard to eqlOrill, whioh is that India shall oeue to be a net expOrter of fOO<Wufr8 
~ tbU .d~." ~t emerpnoy no ~ w~ of f~ ~'be JIW1"Ii*W 
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.zcept.for th~ i~ediate reqWreIDents or.~pe, aircraft and.isolated communities in DeighbourintJ 
(!()untrletl'"whiah depend on India for lIuppliei. ~tly It was found pOllsible to allot 25,000 " 
tons gram to Ceylon after rneetmg the requiNQlenI:.a of deficit are".. There ,was no market for 
thill surplus jp'IIoIIl in the country and h would have 'gOne bad if not put into oonaumption imIDe-
Giately. " , . 

, lmpor~.-The GoverDQlent of India are fully ~ve to the importance of arranging for importll 
aDd are continuowdy pressing upon H. M. G. the urgency of foodgrain imports on a scale adoquate 
for current oonsumption, including military requirementll and the etltablishment of reserves. 

6,49,520 toM of foodgraina, moetly wheat, have been imported during the 12 monthi ending 
Ootober 1944. In addition, approxima.tely 380,000 tonI wheat and wheat prOducts are ezpected 
to be received during November, December and January. Thus,the total quantity of foodgrain 
imports will amount to nearly 10,30,000 tOllS by the end of January next. H. M. G~ wil). review 
the .position again in November. 

CHAPTER 5.-AIUIY PunOBASJ!lS 
Co·ordination of the' army demands for foodgraill.8 and pul_ is secured through the Food 

Department's Ba.aic Plo.na. AJJ regards other foodstuff$, Co·ordination COmmittees have IliIw 
been let up at all Command Headquarters and those have split themselves up into prov.inoial, 
regional and functional sllb·committe6s. Altogether about 40 such bodiee aro working. They 
provido a clearing houae of information and an authoritative forum for l'OIIolving difficulties and 
for the expro88ion of the view points of Civil Administrations and S't.a.tea. They aro securing a 
unified and coordinated system of proclln'ment and the various purchasing agencies are now 
working hand in hand and paying partioular attention to the requirementl of civilians uwell as 
the neCef8:ty for conservation ohtocks for breeding and for'seed purposes. The main objective' 
is that the requirements of the Army are met with minimum disturbance in the markets and 
every effort is made to increaRe produotion by the Army un.its 80 ~hat the Army Mfta\s.e from 
available supplies i~ reduced to the minimum. 

CHAPTER 6.-PltOCUBEIIENT 
As reported in the laM P1'Qgre&$ report. the Government of India agreed with.tho COl;llmi~tee 

that a Contral Oovenlment Foodgrains MonopoJ.y is the idoal medium of procurOIIlQIIt, but that 
for the time being it had to bo ruled out of consideration by reason of·the time factor. Sinoe then 
the matter has boon givon tOll!Iiderable attention and the problems that have to be faqpd. in 
proceedin~ towards a syptom of monopoly purch8llO have been examined. The~e are (a) finance, 
(b) storage, (e) likelihood of detorioration, (d) diffioulty of finding experienoed staff, (e) effoct on 
public confidence, and (J) public co-operation. ,,' . 

It was deoidod to examine, in Provinces where monopoly purchase schomes aro in foree, 
htlw the practical difficultie$ haye been surmounted by tho various administrations. It'or this 
purpose a senior officer of th" Food Departmont was deputcd to visit those Provinooa and States 
which have already established monopoly purchaso schemos or 0. compulsory levy of grains from 
oultivators for the purpose of gaining fir~t hand knowledge of the'sohmnes in operation. He 
has just returned from tour and is compiling his report, whioh, when finished, will help Govern· 
mont in formulating futuro policy. . 

2. A Central Foodgrains Roserve approximating to about 5,OO,OO()..tons was recommended 
by the Committee. A depot was ostahlished at Karachi to hold a part of thece resourceB j but 
storage accommodation available at other ports was neithor adequate nor IJ6tisfactory. TIle 
Central Government havo therefore embarked upon a scheme for tho construction or acqui!;ition 
of addition'~lst~rago aooommodatioll for imported foodgrains at certain pof1; town3 and elsewhere: 
The II<Ih6'111e has rdbei1.'od the approval of the Finance Department in principIo, and will provide 
.iorage acoommodation for a total of 1,40,000 tons. At the samo timo it is proposed to, oztend 
the Depot already fillJtablished at Karachi to its fuU capacity of 2,00,000 tons and make au ~-
minary arrangements for an additional 50,000 tons. . 

In addition a Boheme for the construotion of more and better storage aocomwodation for 
1711,000 tons at strategio points including railwa)" stations in the surplus producing aroas iR UDder 
oonsideration. It is proposed that the oost of oonstruotion for this soherne be IIhared equally 
between the Government of India and Provincial GoveJ'l!.Jllenl:.a. Repliea fro'm all Provill.l 
Governments reoeived in this connection aro under examination. ' 

A seniO'r Omcer of the Department of Food has also been p1aoed on lp8Oial'duty t.o prosioeaa 
~he various proposals for oonstruotion of storage at the ports and in various provinces. 

3. The proourement lIystems set up by the adlninistrations of Provinces and S~ &bow a 
marked diversity, varying from complete Government monopoly, as in TravancOl't and .Coohin 
to the 10oll88t fonn of Govern'meD.t control as ill the N. W. F. P. " All procurement systelD8 in 
force pre-suppose a certain measure of movement control-the control being strioter 811 the scope 
for private trade diminishes and progreas is made toward8 ayste'm of monopoly buying. Move. 
menta ot grains under Government programmes are given a higher degree of priority by the 
railways than movement. by private trade in 00II88 where suoh private movements aro still per-
~ill8ible. To enable the Central Go,-ernment to exercise direction, superintendence, and oon$rol 
to a. degree which is necessary to secure the effective disebarge of tho Central Government's rea· 
ponsibility for the lIuooeas of food administration in India as a whole, the Provinoial Govern., 
menta have been asked to keep the Central Government closely in touoh, through the Regional 
Food· Cammi.ioners with any important proposals for the modification of their existing procure.' 
ment ~ments, and wherever ~ible, to obtaia the Contral Government's approval befON 
actually inUod.UeU,lg ~jor ~. 
_.~:.}uladi9iOUfi Nquisitionin_ ~ an ai,d to prooureDMllt .... ~ ~ OIl ~ ... ~ ..., 
-.......... ... UD~"'" iii tuppIieI." . • 
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'Bupplll 0/ COfNtIfMf' gooU 

(0) CoIIon T-"leI.-CeiliDg pricea were again ieduoed in 8eptem~r l~ The reduotioD' 
was at the rate of one anDa in the rupee OD the previous reduced pnoee .. Ngarda.,oloth and 
lOIDewhat more .. regardII yarn. , 

Government'l aotion hitherto in the sphere of ~ntrol ofcotto~ tex~il!", has boon direoted 
mainly to emuring that adequate qla.lJtitiee are suppbed to t.h,e IndUUl ClVll market ae a whole' 
and at rea80Dable pri088. Governmont have DOW howevor doolded to take on a further reBpOD. 
aibility to wit that of ensuring that every part of India reoeivee its duo share of oloth. To this 
end India ~ been divided into oertain zones, ~d Govenlment will ensure that each 'mOBe 
reoeivtl(o itoa quota of clotoh determined on tohe buis of population. 'Proper distribution ~thin 
the sone will be the duty of the Provincial and atatoe Governments oonoorned. The proportion of 
India's output of ootton toxtilea which is available for oivilian ooD,!lll.mpt.ion aftor Defence require. 
menta and oertain tIIIIIeIltial oivil ellports have been~metworka out to about 12 yarde per head of" 
the population per annum. Thie p.r CGptIG availability has been takou as 'the baaia of the 
quota allotted to the varioUl zones, but baa been varied' in oortain plaoea wbePe the- average 
nOf-mala con.umpmon of the populMion is either IOmewhat greater or 8Omewhat. leas, than· the-
reA of Inelia. 

(6) Dn4~.-A marked t'alI in the prioee of drugs bas been noMoeable during the past feW' 
months. This a))lSliee portioularly to pharm8QElatiQal ohemioala and the important arou~ 01 
IUlphur drugs. 'The faU is partly due to the import on Gov~t aooount -of large quant.ltiee 
of these items whioh are already being released to the trado. The lupply lituation in respect or 
proprietary JMdicino has on the whole radioally improvod although certain part.ioular itoma IUOh. -
as Glucoee' D', Emetine and Infanta Milk Foods are still in short supply. 

(e) FooCweor.-The position remains the"t&:me .. previouaIy stated. 
(d) Woolen goodot.-Towards the end of last year, roughly 50 per eont. of the pre·war oapaoity 

of woollen goods in India w .. rolooaed for the manufaoture of woollen goods for civilian consump. 
tion. To take up this released oapaoity. the Industriee and Civil Supplies Department plaoed 
orders on mills for oertain I!opular linefl of oivilian woo11oo goods. That. Department baa 80 far 
boon arranging sale of these goods to the publio through a limited number of d8BIe."II appointed by 
the Central Govornment. The quantities of thOllO goods available, whioh has not BC) far ~ 
very considerable, have been allotted to d081ers in difForont towns in proportion to tho population 
of the towns, In ~e colder Provinctlll we havo extendod this aoheme more fully than in tho 
war~er Provino'os. Tho Central Government have appointod doal.ors in all t.owns in Northern 
India having a population of more than 50,000. The goods are supplied toi.he dealers selected. 
at a price fixed for mill station, and they have to sen them in retail at a price fixed by the Indul. 
tries and Civil Sppplies Departmtlllt which aIlowB a margin of profit of 121 per ('tont. over th& 
f. o. r. mill ata~ion price. In order to keep the gOods moving into the market as quickly' sa 
po88iblo and to kt!.6p the finanoial liabilities of the 8OIeoted dealers .. low as possible instruotions 
have been given to mills to. dea~h the goode to the dealers in IIlnall lot~ as and when ready 
according to the tranapertfaoilit.les available. In 1945, it. is hoped it will be poaaible to obtain 
8 release of a oapaoity equivalent to 100 per oent. ,of pre·war produotion for the oivil oon.sttmera 

• . ,(e) Ceme",.-On account of shortage of supplies of cement for some time past, cement for 
Olvilian U8er8 wu ,releaaod in small quantities and no oement was released for building of private 
hoWI8B or for 6II8eIltjal repairs to private buildiDga. From the boj;rinning of this yoar, it has. 
howwer, been deoided that 75,000 tol'l8 of cement per month should be released for oivilian U88r8 
out-of whiob 20,000 tons should be allotted for eaaential repairs to private buildings.' Althougb 
allotments to this extent havo been made every month. on &CClount of transport diffioulties, it ball 
not been p OIIIIible to move the full monthly all~tiOD. EfForta are being made to enllure that .. 
large s quantity .. poaaibIe of oouient for ~e oivilian user aotually movea to oentrea in whioh it. 
ia kI be ulJed. 

The pritlea of C8IllC.nt have also been fixed (t!fde Industries and Civil Supplies Department 
NotificatioD No. U9.C (4)/44, dated the 30th September 1944). ' 

(f) Eleclrit; bvlbe.-Eleotrio bulbs are DOW being'supplied to the oivilian consumer at 29· I 
per oont. of tho~tal imported and indigenous produotion. 'Tho supply position baa improved ot 
lato and thore appears to be overy likelihood of an overall averago of tho allotment to the general 
publi('t being J'&IIIed in future to about 33 per oont., ' , 

(g) Paper.-At preient, only 30 per oent., of the Indian mill produotion of papers is available 
for non· Government consumption. This is far short. of needs. It was acoordingly decided that 
in o~or to ~I_ larger quantities for the oivilian oonsUmer, Govornmont should import" for 
m~tlllg t~ell: neoda., 20,000 tonI! and release a corresponding quantity from the P{lrcontase of. 
In~lan, mill produotlon ~'od by them. Orders havo already been placed for this quantity 
which IS oxpeoted to arrive In tho nov future. As aeon as it is rooeived, tho releaee from indio 
genouB produotion for the civilian oonsumur will be oft'eoted. This will incI:O&II6 tho oivilian-
oO~llmora share of Indian production to 1)0 por cent. Ceilin~ prieea for all varioties of Indian 
mill made paper, 88 woll as atrawboard and millboard and for prinoipa.1 varioties of imported 
paper have al80 ~ fl'xed. A aohQIDe for the distribution of paper for non-Government requinr. 
~ under whlob quotaF have been fixed for eaob Provinoo o.nd State on the basis of supplies 
available and eat~~ted requl'rementa, has been -put into operation with effect. from 1st Ootober 
1~44 .. The Provllloial and Statoe Governments will rno..in~y be reapollllible fOf the equitable dis-
tribution .of the quotas within their reapoct.ive territoriOa. Stringent moaauree· for enforcing 
economy m Ute use of paper by oivilian OODIIUt1lerII have also been introduoed by the issue of the 
Paller Control (Economy) Order, 1944, on 12th June 19", 1Kl .. to make avaw.ble larprqaaa.-
db of paper for more eBIIlDtial PurpolClL 
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(A) The poSiUon regardiDg matohlllJ, outlery, orookery, plywood. Ol1AmeI waTe, ~ CaDI 

end otber eJeofirio ~, and domestic bollo \!Bore remail)s the ss'/De. 
. (i) KerMeM.-With a view to inorease the present; available 8uppliee for keroseno oil. the 
(Jovarnment; of India. have.decided ·to reduce their reeerve at~k which would make available 
.bout9 PfIl' cent. enra kerosene during the winter mont;hs Crom 1st; Ootober 1944 t;o 31st; March 
'1946.. . 

(1) Impor' oJ COI'I8tImer good6.-Tho imports of ~ goods Crom United Kingdom and 
U. 'S. /£.. in larger quantitiee at'8 ooming Corward. < _. ,. 

(1:) Pricu 'Under ,he H(J(Jrtling ond ProjfMBring p,.eve7I#iMI. DrdiMI'ICB 1943.-During the last 
i 1 months of tbo operation of the Hoarding and Prafi~3ring Prevellt;ioQ' Ordinasoo, oeiling prices 
have been fi¥Od. for the follawing arliioles:- - " 

(1) Photographic materiu. 
(2) Cigarettes. . 
'(3) Razor Bladee. 
,(4) Wines and Liquors. 
'(IS) TinDedProvisioDS. ' 
(6) Boot polishea. 
(7) Imported woollen' goods. 
(8) Arms and AmmunjijODS. 
(9) Fountain pens and inks. 

:(10) Sports goeds. 
~ll) Leather. • 
(12) JapaMlO staple fiore yam. 
(13) Silk fabrics .. 
(14) Elelltrio bulbs. 
(16) Vegl"tsble seeds. 
(16) Toilet articles. 
(17) Condensed milk. . 
(18) Bicycles and 'spare parts.· 
(19) Battery cells. 
(20) Vegetablo ghea. 
(21) Camphor powder, 
(22) SiS800 timber .. 
(23) Compher tablots. 
(24) Imported thermoa. 
(25) Clock. 

-(26) Radio tubes and spare paris. _ 

• 

Cort8ume,. Good6---CcmWol oj Didribrm_S'UJ'J)liu.-Under tihe HCl&I'diD« and PrOflt;eeiilia 
'Prevention Ordinance, pricee for the artioles referred to in the preotIding parJllgraph have been axea 
.. nd the upward trend of prioes in tho civil market bas been ~ted. Experience, however, bas 
Ibown that with the oontrol of prioee of a partioular commodity its available suppliee 'have .t 
\endenoy to go underground. While the Indust;riee and Civil Supplies Depa.nm8l1t have fiaken 
~on to inorease the supplies of oonsumer goode in the oountry, pnoe control to be really eff~v8 
must; be implemented by a ,oontrol over (ijst;ribu~oQ of suppliee. 'this is particularly ueoe.sary 
in the oaae of imported articles. ~ . . 

In order to enable them to do this the Central Government have pa'J98d tbe Con4umer Goods 
(Control of Distribution) Order on the 15th July 1944. The.order applies to suoh imported 
artioles and a.rtiolee made in India as are mentioned in the schedule at~ed to· it. These 
iDolude, for the preSent. a limited number of artiolee in oommon use and laW- on it is int;euded '0 
edd other artioles t;o the list IWt and when neoeasary. . .' 

Importers and produ0er8 of scheduled artiolee at'8 required to give intimation of arrivals 
and productions to the Controller General of Civil Supplios. Importers of scheduled artioles will 
not be at liberty to dispose of t~i,r goode after arrival except in acoordance with the· instructions 
of the Controller General of Civil Supplies. For internal distribut;ion tho Contr6ller General 
will appoint approved dealers throughout tihe oountry and it is only t;o them that the importer or 
producer is. allowed to sell. his artioles. . ..... • 

To implement the provisions of this Order suitably mao!finery consisting for, t;he present, of 
81'\ Additional Controller General, ,3 Deputy Controllers General and 3 Assistant Controllers Gener al 
baa been added to the Organisation of Jihe -Controller General of Civil Suppliee. 

CRAPTER 7.-DIBTBIBUTION AND CONSUKPTION (INOLuDING B.LTIONI1{G) 

Tf'lJn8pOri 
As already reported in the last. year's lIt.atement of' progress made on the reoommendat;i ons 

of the Foodgrains Policiy Committeo, a Director of Movements wa'J appointed to take charge of 
the TranaportBranch of tho Food Department: • - His oloso a98ooiation with the distribution 

-problem at ,1!1Very: stage haa helped-to plan allooa.tioDSundor the Basic Plan in which the tiranBport; 
aspect has been given adequate cODSicieration. The Basic Plans have, therefore, been more 
readfly accepted by the War Transport Departmont. A furthor p~ogroas has boon made in getting 
the Provinoes to prepare thoir programmOB of movements in a manner suitable to tihe railway 
reqUirements. With t.he alose watch on the progress of prog1'ammed movements it boa· been. 
possible to anticipate diffioulties and to obtain speoial m08flur&8 of _ aaaistaDoe from railways 
through tho co.operation of the War Transport ~tment. -

2. Special meDtion may be made ,0( the action taken to secure illlll'l!lWled $ipping at Karachi 
in order to relieve railways of the difBoult all ~ movements from the North to the -Soutb. 
E~ showed that deapatoJlee from the North to the South were ~ behind P,lOgnpDme ' 
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and without this special &BBiatance there W&8 little prospect of meeting th~ full requ.iremenbs ot 
th south from the northern Provinces. An IU'rangement h"S!l{)W bean amved at. WIth-the War 
~port Deparin:lent whereby 60.000 ton'! of foo<4,Y1'8ins. will b~ despatched monthly. from 
Karachi by steamers and country craft. This will make lt p088lble ~o d1Iapatch fo()dgraln~ to 
the defioit &rea.8 of Travan90refCoohin, Deccan St!lte, Mala~r, Ka.thlaW'a~, Bombay, etc., from 

. Sind, Punjab etc., by the soa route. . 
3. Maximum use is also made <If t.he river tra~ a,:,~ilable in th? Ea~tern parts of the 

oountry. Boats available in Bengal and Assam are hemg ut~ed for movlng rlo~ from A998~ to 
Bengal in addition to the local movements within t.hc two proVlfioea. An apprecia.ble proportloa 
oMhe Assam food supplies from the U. P. and Bihar is also arranged by th!l river route. 

4 Now that the prospects of the LeasefLend vehicles for oivil requirements h'lve improved, 
the p;.ovincial Governments have been requested to make increasing use of road transport for the 
movement of foodgrains. A number of Leese/Lend lorries are now operating in the EaStern 
States Ori888 and Rewa State, where crops oould only be obtained in the interi~x: flU' away from 
rai1.h~d stations. These lorrieS have been of material .saiatance in easing proouring operations. 

RaMoMng 

fA) PROGRESS OF RATIONING 
. 1. All the Provincial/State Governments in the oountry have acoepted the need for food 

rationing of towns trn,; cities lind there are I'OW 460 towns and municipal areu fully rat,jolled or, 
"bout to be rationed, representing a population of approximately 42,000,000 people who t.ie 
covered by an assurance of sufficient food at oontrolled fair prices, . 

2. Bombay have already rationed 6 of their important toWN, viz., Bombay, Ahmedabad, 
Surat, Poone, Nasik and Sholapur, also 91 smaller toWJl8 covering 90 per cent. of the urban popu· 
lation therein. In the Madras Presidency, 84 towns have already boon rationed and district-wille 
rationing of Malabar was insugw-ated from 16th October 1944. Rationing in Greater Calcutta -
including the industrial area is working 88tisfactorily and the rationing sch"me hlJo~ been 
extended to Chittagong, Cox's Bazar, Mirsarai. Sits Kund, Dout.le Mooring. Pllohalaish 
Hathazapi. Fatillkohapi. Raozan, RBmgunia, Patiya.. Anwara, Boalkha.li, Banokhali and, Satkania. 
Preparations for the introduction of rationing in Dacca and Narayanganj are in hand. . 

3. The Punjab, although a surplus province, has ~augurated rationing in Rawalpindi, 
Amritsar and Lahore and is shortly extending tho scheme to five more of its largest tOW1l!!, viz., 
Multan. Ludhi&na. Simla. Sialkot and Jullundul'. Sind, another surplus province, hM rationed 
Karachi and Hydersbad. Nagpur and Juhbulpore have Loon rationed in C. P. Enumeration has 
already boon completed by tho N. W. F. P. in POb1awar and all steps have beeIt"hken for the 
introduction of rationing there shortly. _ 

4. Travancore and Cochin have introduced State.wide rationing which means both urba"l and 
rural population. Mysore has already rationed it9 four ;mportant town~ ani hli a sch)m~ for 
State· wide rationing. • 

6. R!\tioning was introduced in Delhi in 29th May 1944. Quotts h., be::m ratio.ed in B!\luohis. 
tan; Ajmer will be rationed shortly but partial rationing has already boon enforced thero from 
the 1st of Mey 1944. The Ass"m rationing scheme iR operating in 8 tOWI18 of Assam, partial-
rationing in 6 ~wns. Shillong has not, however, been rationed as yet but prelimino.ry steps have 
been taken. Abu, Mhow, Secunderabad and Civil alId Military Station, Bangalore, have also 
been rationed. ' . 

6. The U. P. Government have introduced partial rationing in 39 regulated towns coverin . 
over 80 per-cent. population in five towns, viz. Cawnpore, Lucknow, A11ahabM, Gorakhpur and 
Jhansi and 60 to 60 per cent. in the rest. Its two towns, Azamgarh and Mau which are situated 
in deficit areas, have been fully rationed. A scheme for full ratiOning of 11 towns has now been 
prepared. The other Provinces and States which have introduoed rationing are K'lmmir in 
SrinaglU', the Deccan States, Hyderabad, Central India and We.'ltern India S~"te,l in cert.in 
towns. Bilar have intr~duoed full rationing in Patna and Jemshodpur and parti!ll rationing in 
10 other towns. Gwalior and Rampur have also ,been rationed. 

7. The extension of rationillg has brought to'the forefront sevoral rationing problems whioh 
},eve been under exam.inll.tion, e.g., ration scales and composition. treatment of children and 
heavy manual workers, use of substitute grains, 8ubsidisation, retail'Price3, industrial o&ntflens 
and mUk supplies. . 

(B) BCALES OF RATION . 
. 1. The ~mum basio standard. per &dull. per day has been laid down by the Foodgrain. 

Policy Commlt.tee to be I lb., that 18 roughlv 31 seers per wook. In &otual praotice Bome 
provinces have ~ven a. slightly.highe! rlltion than the standard mentioned a1!Jove. Whil; others. 
have. not found lt p~881ble to gIve this standiU'd, tl,e tendency of BurplliB provinces being to give 
a ratlOn somewhat higher than the stendiU'd reoommended by the Foodsrains Polioy Committee. 

~ .. The Governme~t of India in the early stllies have advisedly not tried to impose ~ 
resinctlons upon the diffe~t Governments as local ocnditions have varied and it has requind 
a good deal of offort to WlJl over the people for introduoing rationing. 
. 3. The question of equalieation of ration _lee is not 80 simple as would appear at first 

sight. All the foodgrains lU'e not rationed everywhere, and at different places the question of 
prepoD~~ of th~ ~du~~ population ~ee. In the Punjab ODly wheat and wheat atilt. 
are rationed;· m Delhi rlOe 18 moluded whereas m the Madras Presidency (exoludlng M&draa oity) 
only rice has been rationed. Moreover, the Northern and the North-West province. elalm 'h~ 
t1ielr JSeoi>le ale ~yalca1l, 10 oODatituted IS to require .. relatively greater JIl'Oportion off~ 
tUG \he people In the Southern parts • .. 
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•. The que8ti9D was placed before the Central Food AdvilOry ~on at ita meeting held on 

20th July 1944 which recowmended aa follows:- . 
.. The Counoil is of the view that the present burden of an overall defioiency of fo()dgrainl' 

should be shared evenly by all parts of the country and depreoatea the existmg:disparity of ration 
lcales. It, therefore, recommends that full rationing should be introduoed in every provinoe· 
in all urban areas and that the baaio ration per head should be unifonnly I lb. per adult per day. 
It preasea'the Governmont of India to bring about uniformi~y in both these matters throughout 
India without delay.' • " 

5. The Government of India is disposed to accept the rooommendations of the Central Food 
Advisory Counoil these have been oommunicated to all Provinoes/Administrations/Reaidente, 
who have been aaked to communicate their'views urgently. The wh'ole problem revolves -round 
the supply position and the d~ likely to be rJUJde by the deficit areas for increased quantities 
to raise the minimum size to lib. per day. So long aa there is any part of the oountry where the 
ration is lower than 31 aeera per week there appeara to be little jU8tiflcationfor having a bigger' 
ration anywhere ahle. 

6. The present aim in view of the overall shortage of aupply'(i) to equalise the Bize of the baaio-
ration everywhere to the reoogDiaed minimum of 31 aeera per week ,per adult; (it) to include.JI 
R1'&ins moving UDder the baaic'plan: in tbe ration everywhere; ('ii) to ration pUisea as lepar._ 
(rom the oareal group and (,,,) guided by the iuppty poaition, to allow the ocm.umer to draw 
any proportion of hie ration in any item within the group. ,. 
(C) COlrlPOSITION OF RATIONS ' 
, I. So far as the oomposition of ratioDa is ooncerned the polioy of ~e Foodgrains Poliov,' 
Committee hIMI btlOn to include all major foodgrains in general uae in the partioular areas oonoet'Ud'. 
In the Bombay Presidenoy, Sind, Hyderabad (Deooan) -and C. P. wheat, rioe; and millets ha", .. 
been rationed; in the Punjab and Baluohistan only wheat or atta ; in Delhi and Be~al wheat 
and rioe, and in Madras Presidency excluding Madras; only rioe. Madras City baa alio rationed 
wheat with effect from 22nd Ootober 1944. In most of the States wheat and millets have been, 
rationed while in others rico haa been added. In the Statea of Coohin and Travaneore, rice, 
wheat and dry grains have been rationed whereas in Mysore it is rice, wheat aru.i ragi. 

2. It will thus be seeD that the composition of rations baa depended upon the staple foodgrain 
of the area. It will not be an easy taak to inolude all the foodgrains, although it would be ad-
viaable to do so. 

3. As rice is in acute short supply the proportion to rioe that can be drawn out of the group 
cereals is lower than that allowed for the other foodgrains. For instance, in Bombay out of 
3i seers it is allowed to the extent of I seer and 10 chlftaka and in Caloutta up to 21 seers .. 
against 31 seers of wheat. In Dellii rice is allowed upto 2 seers out of 3 seers and 15 ohataka., 
In Cochin 5· 3 ozs. is allowed out of a total r,.tion of 12 oza. The only place, where it is allowed 
in a greater proportion is in Travancore where it is 8 oza. out of a total ration of 13 oza. Coohin 
haa now b~n aaked to raise the rice proportion to the Travancore level of 8 oza. 

4. In the Southem areaa, including Travancore and Cochin, efforts are being Il\~de to intro_ 
duce alternative foodgrains on account of acute scarcity of rice. From among the dry grains the-
pwple there prefer jowar better than hajra and in allooating the millets paape's preferenoes, 
for a particular kind of foodgrain are taken into consideration. . 

(D) QUALITY 
1. The Foodgrains Policy Committee had reCommended that due attention must be paid to-

aecuring adequate quality (Page 68 of the Report).' The m~in problem that waa faced in this 
oonnection waa the time lag between the purchaaea of the initial stooke and their being actuaHy 
put into the hands of the retail dealers for distribution amongst oonsumers. Every attempt has 
been made to reduce this interval to the minimum so that the quality may not be affected bv 
prolonged storage. . . 

2. This problem of time affecting quality gets resolved aa rationing progreN88 and the-
eontinuity of receiving fresh stocka at l'eIpllar intervals is established. • 

8. Quality olauiflcation of the40od,rr&1llll made in several plao8smeets many suoh oomplaints. 
The grains are also now being iBIIued: after being oleaned. . 

4. Inspection by the receiving agent at the railway station of delivery suooeeds a prior 
an&\yBis at the Government laboratory of the Provinoe where the purohs.aea are m~. Subae-
quently, when the grain ia stored or distributed, the rationing inspectors 'go round for ooDBtant 
inspection to guard against adulteration. At the retailers' shops aamplea are kep. in aealed bottle.: 
for verifioation and oomp!ll"ison by anyone who desirea to do so. . 
(E) TREATMENT O~ CHILDREN 

Generally spea\rinJr in most of the Pto'Vino 18 50 per cent. of ,the adult size of the ration baa 
been bed for the chi1cIren and a ohild hall been deflried as a person })etwe8D. the age of 2 and Ill-
years. Several Provinees are now examinjng the possibility of giv~ run adult ration to ohildrt& 
from 8 years and half rations from 0 to 8 years. . 

(F) USE OF SUBSTITUTE GRAINS 
1. The Fbodgrains Policy Committee has laid down that rationing ahould cover all major 

foodgraina in general Ule in the partioular are&B ooncernecJ and that, &I far as poaiible, the taste and 
'habits of the various communities should be reapected ; but it is also atated that no parante. 
oad-or shCl\lld be given to any aectian of the oomm~ty that ita habitual foodgraina would 1» lO rthooming in the usual quantitie8. This has been neoeaaitateci by the acute ahortap or oertaia l oodaraiDs ehieBy ria.. ' , 
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2. This shortage of rice bas greatly acoentuated the prob1ez;u in t~e Soutb, especially . in 

~ravancore Cochin and Myt'ore. Efforts are being made to SUbstitute nce by the other grama 
which are ~vailable, e.g., wheat and millets. This i~volves pUblioity, .pracflioaJ. demons~ratioD8 
and laying down proportions of the ration .for ~h gram BO that these otber substitute ,grains may 
be taken up by the people. The ohange In diet cannot!>e brought ~ut sud~enly, but urgent 
necessity requires urgent methods of treatment. The mam problem 18 to substitute other foGeL 
grains of equal or better nutritional value for rice 

3. Nutritional expert.s by dovising plannEd altematiye com~iQatiOll8 of foo~s with eq\lal or 
even better nutritional value have prepared actual reolpes whIch have been OlreIIlated tQ the 
Provinces and States oon~ for practioal demonstration and 'propaganda purposes. 

4 GOveinments in the Southern parts of the oountry are trying to persuade the pepple to 
rea~ that by mixing the BO-~ed oo~ grains with their diet, they ,make it more b8J.anoed 
and not one which almost entirely OOnBIBts of oarbo·hydrates. , . 

, 5. Cochin State have started a BOheme under whioh fiee meals oonsisting ohiefiy of bajra 
preparations are served to BOhool ohildren suffering, from mal·nutrition. 

6. A Nutritional Section has been attached to the peripatotic War Servioes Exhibition in 
v,iljch actual demonstrations will be gi~ for preparing dishes from nutritional foodgrains whioh 
will be aerved out to the people fr6m an attached restaurant. 

(G) ¥ILK SUPPLY . ~ 
1. The question of milk supply has oome to the forefront due to the QOUte shortage of mifk in 

almost all the big toWns of tho country. Milk is not only abort in quantity but it has deteriorated 
Seriously in qUality. In certain towns the poorer section of the people are unable to buy milk 
for their ohildren due to the prevailing high. prices. The question of increasing the supply of 
milk is not. a simple one as-it involves the improvement. and oonserving of cattle, cattle fodder 
.and pa,;ture. ' -. 

2. Some Provinces have started tacklillg this problem by distributing milk at subBidiaed 
rates to children and/or prohibiting uae of..milk for BUch purpoees as iCe,creams, etc. In Bombay, 
a 17 lakhs scheme has been enforced for sutJplying 1/2 lb. milk to the children at subsidised rates 
on issue of milk cards. In several other places export and slaughter of uaeful oattle have been 
prohibited and other m~ have been taken ~ stop the uae of milJ[ for non-eaeent.ial purp088ll 

3. The problem, however, requiroaconcerted action between the Pro.vinces and the Gov. 
ernment of India. The question of increasing the production of lililk lies within the area of 
'EducatiOn, HllBlth and Landa D~ent and the' distribution with the Food Deparknent. 
'The Food Department is immediately concemed with providing pure milk at reasonable prices 
to priority ClOIlBIlJD8l'II like children, hospitals, schools; and maternity welfare centres. 

•• The Government of· India have asked for information froua aU the Governments in the 
-oount.ry with a. view to increasing the present abort. suppliee in big towns and issuing model order 
for;-

(0) Control oftbe uae,ofmilk in indua~ for purposes other than food, "fl., ph..mos and gIUN. 
, (b) The control of milk supplies to oonfectioQ81'll, hotels, restaurants and canteens and ~ta 

-uae for "uoh purposes as ice ore~, cream oakea, and aweets. -
(e) :I'he oo-ordination andooDtrol of fresh milk supplies to the Defence Foroea 'by looaJ 

purch8a8a. 
6. The Education, Health and Lands Department which is responsible for inoreasing the 

'JIroduction of milk has recently appointed a Dairy Development Adviaer who will examine the 
-present.BOhemes and put up new ones for actual working. , 

. 7. Similar BOhemes are being prepared or envisaged for the big towns in the CQ!.1Dt.ry like 
Delhi, Bombay, Caloutta and Madras. . 

(H) SUBSIDISATION AND RETAIL PRICES 
1. ThT! question of subsidising the foodgralna BOld under the rationing schemes is cropping' 

'up now and again. In most of the provisioning schemes in 0'. P. and Bihar the sales at least in 
the initial st~~ h~ve ,been OD.subsi?-ised ra~, till it has been poi!8iblo to ~ring the mar~.t'prices 
down. SubBidisatlon 18 bound up With the pnce control BOhemes and to the extent that the prices 
are effectively oontrolled subaidiaation may be rendered unnecessary. • 

2. '.i\.t present. foodgraina are sold at subsidised rates to certain oategories of the eaaential 
,-civil personnal, e.<J. to the ~tral Government. servants drawing less than Re. 300 p.m., to Railway 
employees by the Railway Depattment. through their own distributing stores &nil tb the ooaJ 
mine labour under what is commonly known 118 the .. Young Plan ". 

3. ~ the case of oOal ~e labour the 8tan~ardration is given at the oontrolled rates aD.d i 
ar of nce par at~oe 18 gav:en free. There,1S ahio BOme extra monetary payment made for 
attendance' accOl'ding to t~ B~ of the family de~dents. 

•. The policy .of the Central Government is to diBOount.enance any increasein dearness 
allowance in the shape of money as that would' ret.GI'd aU anti-inflationaty IIleII8ur8I 
Subsidisation, on the other hand, is primarily an anti-in1lationary lUeasure and a questioq ~ 
be considered is how far and to what oaget.ories oT the .J>!'Ople should subBic:llsa.tion be extended' 
-if at all. Its present existence in the case of tbe essential civil personnel is with .. view ~ 
-ensure that there is no weakening of lUob oategories of workers as are essential to the nation 
'1U\d to the war effort. ' 
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(I) RETAIL PRICES 

1. It is neoeuary ihat under rationing these prices should be kept as low as posaibJ.8 to enable 
every one to buy foodstuffs. At present the prices that are fixed at different places depend 
upon the cost of the foodgrains procured·o.nd the differentials allowed. to the whol$!alen and' 
the retailers. These differentials differ in various provinces due to the 100al conditions but the 
differences should not obviously be veil great. 

2. There is of course no question of any local Govemment making a profit out of the rationiDg 
lICheme but fixation of prices, which are revised at regular intervals. ill bound to bring in a certain 
amount. of temporary profit or lOBS on account of the time lag involved. This in the long run is 
expected to get squared up. The prices fixed on the introduction of rationing are on the basis 
of the previous costs of stocks JIlUChaaed at higher rates. These can be high as compared to the 
prices ruling at the particular moment. .. 

3. Tho solution of the problem of keeping the prices as low as possible is, therefgre, their 
periodio revision in oonformity with the actual OOBta, whioh ill being dODO. 

(.1) REA VY MANUAL WORKERS '. • 
... 1. The idea. underlying the grant of a supplementary ration is that it should be liven to the 

heavy manual workers who need a greater quantity of the cereals. Generally 50 per oent. of.the 
baaio ration ill given as supplementary. -, 

2. One of the mait difticulillee has been to define a • heavy' manual worker. In some cases 
it is not easy to draw a line between the heavy manual worker and the manual worker. The 
policy is ehat'under, rationing schOJlU!8 there should be no provision for allowing any privileges 
to any clua of persons not enjoyed by all other consumers, with the exception of' defined heavy 
workers. 

(K) INDUSTRIAL CANTEENS 
It has·been decided in consultation with·the Labour Department that (i) Industrial Canteens 

should be encouraged, (ii) additional quantity of rationed foods should be supplied to such 
oanteens to be served as cooked foods over and above the supplementary ration for heavy manual 
woi-~ers where such quantities are not permitted. 

(L) THE FUTURH OUTLOOK 
1. Rationing has brought into the forefront some very important problema that the country 

will bav. to face in the near future ,and also when peace comes.' Some of these problema are the 
increased production of foodstuffs, the development of cultivation of foodgrains and vegetables, 
the manufacture of chemical manure, of agricultural implements and other consumers goods 
nece8ll&l'Y for the cultivator, the long range production of milk involving the development of 
cattle fodder. pasture lands and quality of cattle breeds. the raising Qf the nutrition&llevel of theo 
diet for the majority of the at presen~ 'Jnder and mal·nourished pQPulations, the substitutioD 
of particular kindll of foodgraina with a higher nutritive value for those which have become and 
will remain in acute short supply for a considerable time to come, tho introduotion of communal 
feeding not only in the industrial centres but also in the schools and other similar institutions and 
the popuIarisation of alternative dishes that could be prepared out of n1ltritionally superior 
foodlltuffs amongst people who have heen used to eating' a nutritionally deficient diet. 

2 •. Such problems have been brought into prominence as the direct result of control of food-
stuffs by the Government and the introduction of rationing on a large scale. It is obvious that 
these wiJl require'long range planning. 

CHAPTER S.-PRICES 

Tho Food Department set up a Price Advisory Committee under the Chairmanship cf 
Sir TheOdore Gregory, Economio Advis er to the, Govemment of. India des igned to provide the' 
Government of India with expert non·official advice on prices which would reflect 1I1e point of 
view of producers and of the trade. Tho first meeting of the Prioe Advisory Committee was held 
on the 15th March 1944 and on the recommendations of the Committee, the Govemment of India 
fixed the statutory maximum prices for wheat for the next twelve months at RH. 9·8·0 at the pri_ 
mary lIoB8embling markets in the Punjab. and Sind; at Be. 9-10-0 in N. W. F. P. and at Ra. 16-4-0 
in tbe U. P. Maximum pricell for barley and gram were fixed at 7/10ths and 8/10tha ~tively 
of the maximum for wheat. The statutory maximum for coarse rice in the Punjab, U. P. and' 
N. W. F. P was also fixed at Re. 13-.S-0 per maund. Differentials on basic prices were allowed 
for deficit di8tricts in the different provinces. The Indian States were asked to fall into line 
with the British Indian territories. . 

At the second meoting of the Price Advisory Committee held in Auguat 1944, the Committee 
recommended that as it WBB impracticable to fix the prices of pulses on an all-India basis the' 
Provinces which had not yet controlled prices at reasonable levels should be asked to do :.0 in 
consultatioD with the Government of India, keeping in view the controlled prices of oereala. These 
recommendatton is being implemented by the Government of India. The Committee also consi-
dered the question whether trading in futures or options in foodgraina should be prohibited. 
Opinion was divided and the wbole q'Jestiop. is being re-examined. 

The question 'of fixation of prices fOt Kharif grains was considered at the third meeting-of 
the Price Advisory Committee held on 9th Ootober 1944. The .reconlmenciatioDs made ,by the 
Committee are under consideration and a final decision will be taken shortly. - _ 

2. The Gove~ent of India also considered the queation of fixing minimum prices for major I 
foodgraina and made an ,important announcemen~ in April 1944 designed to support the wheat' 
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IDU'ket ill the iIltereata of the oultivato1'8 ill whioh they guaranteed to purohaae all wheat of fair 
average quality offered ill the m.m 888embling markets of the Punjab, U. P. and Bind at, 
Be. 7.800 pel'maund. . 

In May 19", ill order to support measures to enCourage the diversion to foodorops of land 
under short staple oottoD, the Government of India announoed their willingneM to purohase all 
jowar and bajra of the 1944·45 crop offered in. ~he m~ assembling marketAt at the floor price8 of 
Re. 5.S.0.aad Re. 6 respectively throughout BritISh India ex~pt .Bombay. As. regards Bombay. 
1t waS felt that apeci&l prioes would have to be an.nounoed m VIew of the meuures whioh were 
being taken to oompel the oultivation of foodcrops and accordingly the Government of Bombay ba,,, aDDounced that the price of the 1944·45 millets crop will not be less tblYl the ourrent statu-

~ ~~ifer to purchase _millets at floor prioes was extended to the Indian States. 
CHAPTER 9.-BASIO PLAN 

In th~ formulation of the Kharif Plan (1943·44) III1d the Rabi Plan (1944.45) the Food' 
I>epartlDent have generally followed the formula recommended by the Foodgrains Polioy Com· 
mittee. The firlt version of the Kharif Plan was issued in October 1943. A revised veraicSn of 
the Plan was issued to Provinces and States ill April 1944:. In view of the admitwd drawbacka 
of Indian agrioulturaIStatiati08 and the diftloulty in &8888sing"the requirements of the mOl'Olllle ill . 
population, natural or otherwise, it has not been found poasible in practice to ask every area to 
aooept the statistical surplus or defioit revealed by the formula. It is of idt.ereilt to Il9ts that the 
rice surplus increased froni the original figure·of 768,000 tons to the revised figure of 919.000 tolJll 
&8 a result of efforts made by the Central Government to secure improvement in the d!tolared 
aurpluses iIt the sigM of the statistical poeition. 

2. The Kharif Plan operative from November 1943 to October 1944: and the Rabi Plan 
operative from May 1944 to April 1945 oover about 2·9 million tODB of Kharif (rice, millets and 
maize) and Rabi (wheat,. gram and barley) grains including the requirements of the Defence 
Services. Against this total movement target. about 1· 6 million tons were despatched under the 
two plans up to 6th Ootober, 1944. Out of tho total quantity despatched the 8hares of the prin. 
cipal deficit &real were as follows:- ' 

Bengal • 
Bombay 

• Tons 
280,000 

Tr.JCochin .-
The details of quotas and despatches are given below:-

. " 

Foodgrain . 
Total quota Total despatohe8 

allotted upto 5th 
(15th Ootober. October,1944 

19") 

Rice 980 714 
}fillets .. 271 176 
Maize 67 55 
Wheat 1,207 645 
Gram 357 1i6 
B.Iley .. 61 26 

• 2,943 1,1171 

- CHAPTER 10.-FoOD DEPAnTMlCNT 

334,000 
187,000 

(In '000 TODB) 

Percentage of 
despatches to 

quota 

73 
81 
82 
54 
16 
43 

1i7 

. In order to &88Ooiate public and expert opinion as closely aa poB8ible . with the J Central 
Government's policy for food admini8tmtion, the Government of India. decided to replace the 
old Central l<'ood AdvillOry Council by a more widely representative body.apecifioally to advise 
and asaist the Departments, of Fo~d and Education, Health and Lands in thll tasks relating t~ the 
country's food problems With wiuoh they have to deal. . 

The.flrst meeting of the Council W&8 held in the 3rd week of July 1944 in whioh about 40 non. 
official memoo1'8 participated. . 

A Sub·Committee of the Council has been formed to look. into the question of procurement 
and to adviBe Governmont &8 to the bost methode of &8certaining and secUring the surpluses of 
the growera and linking up production with procuremeJlt. 

CRAPTER B.-FOOD GBADiS CoNTROL ORDER 

As a re8ult of a 1l10.e examination of the various suggeBtion8 made from time to tiine by the 
Provinoial and State Governments for the improvement of the form of the Foodgrams Control 
OrCler, it w. decided that th'e existing Order, whioh had been promulgated by the Central 
GoV6rnment and brought into foree by the notiflilations of the Provinoial Government. 8hould be . 
progl'l88ively replaced by new Orders framed by Provincial Government. in the light 01 their OWD 
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req1irements and adapted to suit looal (lOnditions, but b88ed on the existing Order. The appli-
Clation of the Central Order to the partieular province .-ill be oanoelled by notiBoation simul· 
taneously with the promUlgation of the 10081 Order. -

The Provinoial Governments and AdDiinistrations were also requested to oonsult the Govern" 
mMt of India bolfore finally publishing their versions of the Order. Draft Orders from some 
Provinoes have been reoeived and are-being ,orutiniBed. The Central Order will cease to be in 
force in the N. W. F. P' from 21st Ootober. 194:4. on 'which date the proviJ,lcial Order will oome 
into force. -

The psnal olause of the ezisting FOD.:igrains OontrolOrder h88 been am~nded 80 as to make 
it oompulsory for the Court to order forfeiture of stooks in oas, of a conkavention of the Order 
unleu, for reasons to be recorded in writing, it is of opinion tbatthe direction should not be 

"made in respeot of the whole, or as the oase may be, a part of the property. 
The Provinoial Governments and AdminiBtl"!'tions havQ been requested to make a similar 

provision in their Foodgrains Control Orders. 
States have also been requested through the Residents to take aotion on the same lines. 
The funotions and dllties of Regional FODd CommiBSioners have been reviewed afreSh q 

.. FDOd Regions reshufBed in oonsequence of whioh the old Rajputana Region has been aboliBha(l 
and in its plaoe following four food regions have been set up with their Residents as Regional 
Food Commissioners :- ' 

(i) Rajputana Region 
(ii) C8ntralIndia States. 

(tii) Gwalior States. 
{ill) Western lil.dia States. . 

The food regions generally oonform to the groups of Statos with whioh Residonts are in 
political relationship. ' - , 

All oorrespondence betwt;ten the Central and Provinoial or States Governments has to be 
conduoted through the Rl'gional Food OommiBSioners alld Residents acting as Regional Food 
Commissioners. 

The stat! of the Regional Food Commissioners has been greatly strengthened and it ia 
Proposed to appoint Deputy Regional Pdod Commissioners at all Provinoial Headquarters. 

ADVISORY BOARD OF ARCHotEOLOGY 
1 

THE HONOURABLE Sm JOGENDRA SINGH (Education, Health and Lands 
Member): Sir, I move: - / 

.. That the MemberB of this Counoll do prooeed to elect, in suoh manner as may be ap· 
proved by the Hoil'ble the President. ol!oe person Crom among their number to be a memo 
berof the Advisory Board of Arohillology in Ind:ia constitutaci by the Government of India." 

THE HONOURABLE MR. P. N. SAPRU (United Provinces Southern: Non-
Muhammadan): With reference to the motion whioh has been made by the 
Honourable Sir Jogendra Singh, I should like to know whether this Adviaory Board 
is 'some new body whioh has been appointed by the Government of India', and, if'it 
is a !lew body, what the functions of this body aro.l going to be, what are going to be 
its relations with the Central Adviaory Board on Eduoation because ·there is an in-
timate connection between Archaeology and Educa.tion, what the constitution ,of 
this Board on Arohaeology is, and what is the proportion that our members will bea.r 
to the membership provided for the other I{ouse. Before we commit ourselws to the 
proposition we should like to be enlightened on these points. 

Tma HONOURABLE Sm JOGENDRA SINGH: It is a very simple matter_ 
It is a. new Board that has been oonstituted to bring the cultura.l side of the univer-
sities into close association with the ])epartment of Aroheology. The Department of 
.AJ:cheology was working in isolation, and it has now been provided that a.n Advisory 
Board on Archmology may]>e oonstituted, and it will oonsist of :-

the Member on charge of Education, Health and Lands, 
the Director·General of Archmology, 
the Superintendents of the six principal Circles of ArcluBological Survey of 

!nd[i, " 
the Government Epigraphist for IncJ4, , 
six members representing the Universities of India. nOJ]lina.ted by the Inter-

University Board, and one member nominated by eaoh t)f the following 
Societies :-

the Royal Society of Bengal, 
the Indian Scienoo CongresS Association, 
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the All-India Orlental CoRference, .' 
the History Congress, • 
the Indian Historical Records Commission, 
one member elected by the Council of State, and two members elected by 

the Legislative .ASsembly. 
I am sure that Honourable Member will agree that it would greatly facilitate the-
working of the Department of ArchlOOlogy and keep it in touch with the cultural 
side of the Universities. I think I have answered a.ll ·the . questions which the. 
Honourable Member has raised, and now move that the resolution be adopted. . 

THE HONoUBABLlD MR. HOSSAIN IMAlJ (Bihar and Orissa: Muhammadan) : 
The Honourable Member c1id not give the functionsbf the Board~ 

THE HONOURA.BLlD Sm JOGENDRA SINGH: The functions of the Board 
aw:-

to consider and advise on a.ll the schemes that are taken up for exploration';, 
land . 

to ·help the Department of ArchlOOlogy to carry out its work with greater 
continuity and greater toucn with the cultural side of Indian Universities •. 

TmlHoNoUBABLE MB. P. N. SAPRU: Will it be open to tbe members to ra.is& 
questions for the purpose of being included in the agenda for considera.tion by the-
Board 1 ' 
• THE HONOURABLE 8m JOGENDRA SINGH: Certainly. 

The Motion was adopted. 
'l)m HONOuWLE THE PRESIDENT: With reference to the motion whioh 

12 NOON has just been adopted by the Council, I have to announce that nomina-
• tions to. the Committee will be received by the Secretary up to eleven 

O'olock on Tuesday, the 14th November, 1944, and the date of election, if neoessa.ry, 
will be announced later. 

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 
PANEL OF ClumKlDN. , 

THE HONOUBA.BLE·THB PRESID~T: Honourable Members,! have a mesl:lage. 
to deliver to you from His Excellenoy the Governor General. The message is 

as follows :-
" O~ER 

In pursuance of the provisions of sub-section (2) of section 63A of the Govern-
ment of India Act, as set out in the Ninth Sohedule to the Government of India Aot. 
1935,j I, Archibald Percival, Viscount Wavell, hereby nominate the following 
Members of the Council of State to be on the Panel of Chairmen of the said Coun6i1 
of State. . . 

In the first place, the Honourable Sir David DeVad088 ; in the second place, the-
Honourable Mr. Manockji Nadirshaw Dal.a.l; in the third place, the Honourable Mr. 
V. V. KaJikar ; and lastly the Honourable Saiyad Mohamed Padshah Sahib Bahadur. 

WAVELL. 
F.M .• 

NEW DELHI; Viceroy aM GoverTWr Genera'." 
TM 14th October. 1944. 

CO~EE ON'PETY.crONS 
Tma HONOURABLE TBlII PRESIDENT: Under Standing Order 76 of the-

Council of State Standing Orders, I am required at the commencement of each 
session to constitute a Committee on Petitions consisting of the Chairman and four 
members •. The following members at my ~quest kindly consented1;o preside over 
and serve on the Committee. I accordingly have much pleasure in nominating as 
Chairman of the Committee the Honourable.Raja Charanjit Sing1J. and as members. 
the Honourable Panqit H. N. Kunzrq, the Honourable Sir K. Ramunni Menon. the 
Honourable Haji Syed Mahammad Husain. and the Hono'Ql'able Mr. N. Ct. M. 
Chidambaram Chettiyar. -



CONGMTULATtONS TO R~dIPIENTS OF HONOURS 
. TIUIHONOUBABLlD THllI PRESIDENT: Honourable Members, ~t is oU9tomary 

for the President of the Council of State to congratulate on behalf of the Counoil all 
Honourable Members belonging to this Council who have boon fortunat6 enotlgh . 
to be the reoipients of Birthday Honours. It is very gratifying to notice that this 
time five HonoUrable -Members of this Counoil have received the high honour either 
of K.C.I.E., or of a Knighthood whioh is quite a rare .thing. The Honourable 
Sir Cyril Jones gets his K.C.I.E. He is a very old Member of this Council whom you 
a.llknow very well. You all know his merit~ and qualifications. You ara aware 
that he was transplanted from the Madra.s Presidency where he hold a very import-
ant and high post in the Finance Department, and since his arrival here he has beel 
our Finance Secretary in this Cmmoil. He has done wonderfully good worl!.. You 
must all have noticed that on the two or three oeca.sions when the Honourable Sir 
Jeremy Raisman was not able to be present here during the Budget debate, he has 
answered with great luoidity and conviction very important and difficult questions 
of political economy which were raised by Honourable Members in this Council. 
He richly deserves tiu!! hOllour.and.1 have not the slightest doubt that many more 
honours are in store for him. (Applawt.) " 

The second name which I ha.ve to mention is thjlot of. o~r old and esteemed 
friend, Sir Muhammad Akbar Hydari, who has been in this Council off and on for 
many years. You are all aware that he has given complete satisfaction to all of us. 
He is very well known to you all. He has been following in this House in the foot-
stops of his late revered father, who was a grea.t man in India. I heartily congrfl.tulat'l 
him on behalf. of all the Members on his getting the high distinotion of K.C.I.E. I 
trust he will live for many years to enjoy this honour. (ApplaWB.) 

"Of-the three persons who "have got Knighthoods, Ol1e is Sir Dhirendra Nath 
Mitra. He is not in this Council just at present but ho has been in this Council 

. off and on for a long time. He was brought here when an important Bill 
the Indian Companies Aot (Amendment) Bill, was under consideration, by the la~ 
La.w Member, Sir N. N. Sircar, and he has fully justified the sI;llection-then made: 
He has piloted a. couple of important Bills in the House and he has shown the legal 
knowledge and acumen which he possesses. I oongrll.tulate him also on behalf of 
the Council on this honour. 

The two o1iher gentlemen who have received the honour of Knighthood are 
Sardar Bahadur Sir Sobha Si,ngh a.nd Sir John Henry Burder. Sir Sobha Singh is too 
well kno.m to you a.ll .. He is a distinguished oitizen of Delhi and has considerable 
influence. He- has rendered public seI:yice in many wa.ys outside this Coulloil. lie 
has received this distinction on aocount of his generosity and valuablo publio servioe 
in various oa.paCities which he b.a.s rendered to Government. I congratulate him on 
this honpur on behalf of Council. -

The Honoura.hle Sir John.Burder W&II a representative of the Bengal Oha.mber of 
Commerce. He was for a short time in this House. I a.lso offer him your con-
gra.tulations on this oocasion. . 

Our colleague, Chaudhuri Ataulla.h Khan Tarat' becom,ea It Kha.n Bahadur. 
He is not here today. I shQll also communioate to him taat theCounoil sends its 
congratulations. " 

GOVERNOR GENERAL'S ASSENT TO BILLS 

SECRETARY OF TlUI COUNCIL: Bir, informa.tion has been reoeived that 
His Excellency the Governor Ge:neral has been pleased to grant his &Bsent to the 

~1 following Bills whioh were paBSed by the two Chambers of the Indian Legislature 
during the Budget Session, 1944, namely:- ' 

1. The Central Excises and Salt Act, 194-4. 
2. The Coffee Market Expansion (Amendment) Act, 1944. 
3. The Coal Minu Safety (Stowing) Amendment Act, 1944. 

( 37 ) . 
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4. The Indian Companies (Amendment) Act, 1944. 
5. The Indian Aircraft (Ameudment) Act, 1944. 
6. The Transfer of Property (Amendment) Act, 1944. 
7. The Insurance (Amendment) Act, 1944. 
H. The Cantonments (Amendment) Act, 1944. • 
9. The Indian Merchant tlhipping (Amendment) Act, 1944 .. 

10. The Indian Coconut Oommittee Act, 1944. . 
11. The Indian Income-tax (Amendment) Act, 1944. 
12. The Delhi Muslim Wakfs (Amendment) Act, 1944.~ 
13. The Protective Duties Continuation Act, 1944. 
14. The ]l'actories (Amendment) Act, 1944. 

DEATH OF HONOURABLE MR. KUMARSANKAR RAY CHAUDHURY 
THE HONOURABLE THE PRESIDENT: Honourable Members, I have now to 

perform a ~ery melancholy duty. You all perhaps have heard of the death' of our 
colleague Ktimarsankar Ray Ohaudhury. He was a Congress representative in 

,this H.ous€., but I may say that he was an excellent man. He was for many years 
in this Hou~ and he alwa.ys discussed his point with great complacency and in a 
very considerate manner. He was known to ell of you and he was respected, as I 
understand, by most of you for his work in this Council. We have lost in him a good 

,and hard-working membex·. Though we often differed with his views, I must 8ay 
that he has performed his task in a maMer which has won the respect of all of us. 
I shall; with your permission, send a message of sympathy: to his relatives. 

THE HONOURABLE SIR MAHOMED USMAN' (Leader of the House): Sir, I 
beg to associate myself with what you have said and request you to convey to the-
bereavcd,family the condolence of this House., ' 

THE HONOURABLE PANDIT HIRDAY NATa KUNZRU (United Provinces 
Northern; ~on-Muhammadan):' Sir, on behalf of my Party I associate myself with 
all that you have said regarding the capacity and charb.cter of the deceased member. 
We shall be grateful to you if you will convey our condolences to hisJlon. _ . 

'I'm!: HONOURABLE MR. G. S. MOTILAL (Bombay: Nan-Muhammadan) :' 
Sir, I should like to pay my tribute to the memory of our late colleague Mr. 
Kumarsankar Ray Chaudhury. He was a Member of the Indian Legislature ever 
sift.ce the Montagu-Chelmsford Reforms were introduced. I understand that before 
he was a member of this Bous.e he was a member of the other House and he has 
been in this House for a long time. 'He was an amiable gentleman. Some of you 
may not have agreed with his views, but he was a person who aad the courage of his 
conviction to put forth his V'iews for your acceptance and he took your rejection with 
delight and with a sense of humour. Sir, he was a very useful member and we all 
mourn his Jpss and a mesfage of our sympathy may be sent to .his only son. Sir, I 
pay my tribute to his memory. 

THE HONOURABLE SAIYED MOHAMED PADSHAH SAHIB BAHADUB (Madras: 
Muhammadan): Sir, I associate myself with the tribute that has been paid to the 
memory of our late lamented friend the Honourable Mr. Ray. Sir, he was one of the 
oldest member!J of t,his House. His simple character, his genial disposition and the 
unassuming manner in which he conducted himself have endeared him to all sections 
of the House. Sir, as you have said, he w~ one of the most reasonably minded 
gentleman who has done very good public service. Though he took part rarely in the 
debates in this House, wh~never he did SO he made a very useful and valua\lje con~ 

,·'tribution to the discussions in this House. In him we have lost a very old friend and 
the country one of its most unostentatous and sinoere public workers. 

THE HONOURABLE MR. M. N. DALAL (Bombay: Non-Muhammadan): Mr. 
President, Mr. Kumarsankar Ray Chaudhury was a very old and respected member 
of thia Honourable House and I think he took a very keen interest in our debates. 
His pr:.vate life was characterised by geniality of manners and a generous tempera~ 
ment. I suggest, Mr. President, that a Resolution of condolence from this Honour-
able Housc be sent to his family expressing our deep sense of sorrow. 

THE HONt;>URABLE RAJA CHARANJIT SINGH (Nonimated, Non-omcial): 
Sir, I associate myself with what you have said. 

, . 



STATEMENT OF BUSINESS 
Tu:& HONOUlU.BLJII Sm MAHOMED USMAN (Leader of the' Hou~: Sir .. 

as the Honourable Members are aware tomerrow we are meeting for non-olicial 
business. 

GOvernment propose to set apart Tuesday and Wednesday next the 14th and 
15th November, for Food debate and Friday the 17th for debatton Indians in· 
South·Africa. ' 

THE HONOUlU.BLJII MR. H088~ IMAM: . Do Governmept propose to give-
any date for the Reconstruction proposals of th'e Government of India' . 

THE HOlfOUBAlJLlII 8m MAHOOD U8MAN: No. lt is not neceeBary at all. 
The Council then adjourned till Eleven of the Clock on Tharaday, tjae. 

9th November, 1944. . 

... 
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